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Union of India & Ors . . . . . 	. . . . 	Fespor1dents, 

Far,  the /p1icant(s) /)'7'-. 92 
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For the Fespondents. 	
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- 	yy: 	 7:12.2000 Present : Hon'ble fk.Justice D.N. 
- 	 Chowdhury,Vice-Chairman 

Heard Mr.M. Chanda,learned 

counsel for the applicant and 
2 ' ' - 	 also !.A. Deb Roy, learned Sr. 

1 	•- 	 ' Central Govt Standing Counsel 
for the respondents. 

Application is admitted. 
Call for the records. Issue 
usual notices. 

Pendency of this applica- • 	
-tion shall not be a bar for the 

• 	
' respondents to consider the cas 

of the applicant. 
C 	 : 	 List on 8.1.2001 for 

Zvi written statement and further 
orders. 
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acJ 	 801001 	On the prayer of learned 

.1 %s 	 v1d 
counsel for the respondents 4  oftks  

fm414a11o1W.d for filing of 
written stat*ent. List on 7.2.01 

for filing of written statement 

and fxrther orders. 
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28.3.01 	Written statement has been filed. 

The applicant may file rejoinder ifany 

within 3 weeks. I3ist on 27.4.01 for orç 

Member 	 Vice_Chairrnafl\ 
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27.4.2001 Written 	statement has been, filed. 	P 

3 0 1 applicant 	may 	file rejoinder, if any, 	within t\ 
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weeks from today. List for orders on 16.5.01. 
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dante no.3 is wrongly shown as Chief 

Secretary instead of Sacretary,Forest 

and sought for rectification/correction 

of the designation of- the respondents 

no.3. Prayer allowed and the applicant 

8haU now tsKe fresh step in reepeet of 

respondents no.3. 

Reapondentano.1 & 2 have already 

filed written statement.  

Member 	 Vice..Chair.a 

Mr.J.L.Sarkar, learned counse:03  

tãyed to correct 	 th p  
respondent No.3. Prayer allowed. Co'8 

ion shall be carried out during OF CO 

of the dat, . 
* 	

The learned counsel fort 

prays for and granted two ueeks timeJj 

serve 	 the unserved reapon1 

List on 1-.8-.2001 for further ord 
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 Respondent no. 1 has filed the written 
Statement. p6ti0e ,  on the reeponde,.ts Is sent 
by the .registe 	poet, Serv.i,ce i duly.cotnple_ 
ted, The other respondents may file written 
sttem.nt, if 8 Y, Within 4 weeks, 

List On 30-08.2001 for order. 
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The t5$pondets did notf file any 
written 

statóm,nt thOUgh time gran, The 
other'respa rI6. dante may 

ru5 written statement Within 3 wcke from today, 

List the matter for hearing on 4/10/01. 
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4.10.01 	
/ 	On the prayer of both the counsel fat the 
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CLNTRAL ADmiNISTRATIVF, TRIBUNJ 
GUWAHATI BENCH 

Originj -kPPlication No. 422 of 2000. 

Date of Decision. 21-12-01 • • fle•• ... 

Mohd. Aub Khan 	
Petitioner(s) 

S/Sri J.L.Sarkar, M.thaa. 	
Advocte for the 

•Versus 

Jn°pofInd1a&ors. 

Sri A.Deb Roy, Sr.C.G.S.C. - 	
for the 

Rc.3porden; 

THE HON'L MR. JUSTICE D.N.CHOWDHURY,VICE CHAIRMAN. 

MR. K.K. SHARMA, ADMINISTRATIVE MEMBER. 

1 Whether Reporters of locaj  iudgmen ? 	 Papers may be a1J.ow to see the 

2 To Le £eferred  tj th Repor'er or not ? 

3 9 
 Whe. their Lordshjps wish to see the fair ccpy of the 

	ment ? 4. Whether, 
 the Jdge is to be circulated to the other Benceg 

Judgrn erit delivered by Hon a bi e : Admn • Member. 



4 

10 

C,NTR ADMINISTRATIVI TRt13UN1L, GUWAHATI BENCH 

Original Application No. 422 of 2000. 

Date of Order : This the 21st Day of December s  2001. 

The Hon'.ble Mr Justice D.N.Chowdhury,Vjcechajrman. 

The Hon'ble Mr K.KSharma,Adjnjstrative Member. 

Mohd. Ayub Khan, 
Chief Conservator of Forests, 
Agartala, Tripura. 	 . . . Applicant 

By Advocate S/Sri J.L.Sarkar, M.Charida. 

- Versus - 

I. Union of India, 
represented by the Secretary 
to the Govt. of India, 
Ministry of Environment & Forests. 
Paryavaran Bhawan, C.G.O.cornplex, 
New Delhi. 

Union public Service Commission, 
represented by its chairrni, 
Dholpur House, 
Shahjahan Road ,New Delhi. 

The State of Tripura, 
represented by Secretary, 
Department of Forests, 
Government of Tripura, Agartala, 
Tripura. 

The State of Manipur, 
represented by the Secretary, 

Department of Forests, 
Man ipur, 1mph a 1. 

Shrj RS.Lal, 
C 0 

Manipur, Imphal. 

Shri Rohmingliana Lushai, 

Trlpura, Kanjaban, 
Agartala. 

Dr. Ashbiridu Singh, 
C/C Principal C.C.F., 
Manipur, Irnphal. 

Sri Seibar Singsit 

Manipur. 	 • • 
- 

By Advocate Sri A.Deb ROY,Sr.C.G.S.0 for 
respondents No.1 0 2. 	- 

C. 
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K .K.SHARMA, ADMN .MEMB, 

The only relief claimed in this application is the 

benefit of promotion to Indian Forest Service (IF from 

the year 1976. 

2. 	Mr J.L.Sarkar, learned counsel appearing for the 

applicant submitted that the applicant is a appointee to 

the Tripura Forest Service having joined on 1.4.1967. At 

present the applicant is working as Chief Conservator of 

Forests (CCF), Agartala,. Tripura. The applicant became 

eUgible for promotion to IFS with effect from 1.4.75. However, 

no meeting of the Selection•Commi.ttee for Manipur-Tripura 

cadre was held for selection to IFS in 1975 Four officers 

senior to the applicant were appointed to the.IFS by 

Notification dated 13.4.1977. No Selection Committee meetings 

were held for the years 1977, 1978 and 1979. The meeting 

of the Selection Committee was held in 1980. The applicant's 

name was approved for appointment to IFS and he was appointed 

to IFS with effect from 14 .5 .1981. The applic ant was 

alloted the year of allotment 1975 vide letter dated 

15.1.1985 (Annexure-7 to the O.A). One Dr. Ashbindu Singh, 

direct recruit to IFS of 1977 made a representation against 

the.applicant's year of allotment 1975 and claimed seniority. 

On the basis Oi this representation, the year of allotment 

of the applicant was revised to 1977. The recruitment quota 

considered by the Ministry of Environment and Forests while 
notifications dated, 

fixing the cadre strength at that time was kasedcnL  20.1.720 

3.1.74 and 20.4.77. The applicant has referred to the order 

of the Jabalpur Bench of the Central. Administrative Tribunal 

in O.A.394/90 and claimed that the number of posts to be 

filled by promotion is to be calculated 33 and .3 percent 

of the items Ho.1, 2 and 5 of the Cadre Schedule. The order 

\ 
contd • .3 
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of the Central Administrative Tribunal in the aforementioned 

case was upheld by the Supreme Court by order dated 24.2.95 

in SLP(C) No.3464 of 1995. Non consideration of item Nos.2 

and 5 namely, deputation reserve caused irreparable loss to 

the service prospect of the applicant. The ordet of the 

Jabalpur. Bench was also followed by Calcutta Bench of the 

• Tribunal in O.A. 994/90.f déittion reserve posts were 

considered and the number of posts increased the applicant 

would have been within the 2one of consideration for 

promotion to IFSm Under, Rule 4 of the IFS Cadre Rules 

strength and composition of each cadre constituted under 

rule 3 shall be determined in consultation with the State 

Government. Rule 4(2) of IFS (Cadre) Rules state that 

Central Government shall at the interval of every three 

years re-exajjne the strength of each cadre in consultation 

with the Stat Government. Failure to hold the mandatory 

Trienñiel Cade Review violated Rule 4(2) of the IFS (Cadre) 

Rules. If the!  Triennial cadre review had been he ld the 

same would have resulted in 2 more senior scale posts and 

the app licant could have got the advantage at the relevant 

time as the aplicant'was holding the cadre post. The year 

of allotment initially determined as 1975 had been subse-

quently re-determined as 1977 and the applicant has been 

placed below kespcndents No.5, 6, 7 and 8 because the 

deputation reserve was not taken into consideration while 

considering the promotion post of IFS. Only 8 posts were 

considered fok promotion to IFS as against that 10 posts 

which would hve been available on account of inclusion of 

deputation reerve post.' The applicant had been placed below 

responderL'ts No.5 to 8 because of non consideration of 

promotion of the applicant in the year 1976 due to wrong 

calculation of vacancy position. The applicant would have 

coritd ".4 



got promotion in the year 1976 if the authority had taken 

into consideration 0iJ the posts under item 5 of the Cadre 

Regulation, namely, deputation reserve. This position has 

been accepted by the Calcutta and Jabalpur BenCheSf:Ofhthe 

Tribunal and the same has also been confirmed by the 

Supreme Court. Government of India by Notificati.onscdtd 
and 31.12:97 	& 12 

22.11 .9OL(Annexure11Lto the O.A.) amended the ru1esf 

IFS (Fixation of badre strength) Regulations CL 31-12-97 

by which a deputation reserve has been included for 

fixation of the cadre strength 	 state deputation 

reserve at the rate of 25% has been Inc luded in the Cadre 

Strength.ohi amended Notification had been given effect 

from 1.1.1998. It is submitted by the applicant that the 

same prOcedure deserved to be adopted with retrospective 

effect and the selection made in the year 1976 deserves 

to be reviewed by adopting the same method. By non adoption 

of avenues of promotion the applicant had been deprived 

ff promotional benefit to the cadre of IFS during the 

year 1976. The applicant submitted his representation 

dated 14.9.99 to the Secretary to the Goverflment of India, 

Ministry of Environment and Forests,New Delhi. The applicant 

had represented for re-determination of the year of allotment 

and consideration for appointment to IFS. It is stated 

that in the Central Government Notification No. 16016/29/ 

75-AI6(IV) dated 26.2.77 of the Department of personnel 

and Administration where 3 posts were shown under jtem 

No.5, nemely, State deputation reserve. As per this Noti- 

fication the senior posts had been shown as 25 and deputation 

reserve vacancy shown as 3 • Three deputation reserve posts 

are added and the total number of posts came t 28 and 

promotional posts should be 9 against 8 posts shown in, 

the cadre schedule and out of the 9 posts Tripura would 

have got 5 posts and the applicant would have become 

coatd..5 
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eligible for promotion to IFS on 1.6.76 long before the 

revised cadre schedule from 26.2.77. Thus the applicant 

is entitled to be promoted to IES with effect from 13.4.77 

i.e. the date his immediate senior in the State Forest 

Service Sri S.K.Mukherjee was promoted and the year of 

allotment ought to have been fixed as' 1970. The applicant 

has challenged the selection and prays for revision of 
¶ 

	

	
selection held in 1976. Learned counsel for the applicant 

re lied on the Judgment of the Supreme Court in S .Rarnanathan 

vs. Union of .  India & ors., reported in 2001 (2) SCC 118 

and the judgment of the Central Administrative Tribunal, 

Jabalpur Bench in K.K.Goswami vs.. Union of India & ors. 

and alsO the judgment of the Calcutta Bench in 0.A.994/90. 

3. 	The respondent NO.1.haS filed a written statement. 

No written statement has been filed on behalf of respondent 

No.2, Union public Service Commission and respondent No.3,,. 

State of Assm. Mr A.Deb Roy, learned Sr.C.G.S.0 referring 

to the written statement submitted that the vacancy position 

has been settled by the amendment of R1e 9 which was 

amended in the year 1989. with this arnendment it is provided 

that the nuiiJer of posts at any time should not exceed more 

than 33% of posts at serial No.1 and 2 of the Fixation 

of Cadre Strength Notification. As per this amendment only 

senior level posts and senior postsundèr Central Government 

are to be considered for the purpose of fixing the promotion 

quota. He also submitted that the applicant has filed the 

application at a very belated stage, When the recruitment 

rules had been amended with effect from 22.8.89 toexciude 

the state depütatiori reserve for calculation of promotion 

vacancies, the applicant cannot raise the issue at this 

belated stage. This issue has been considered by the 

Chandigarh Bench of the C.A.T in Vinod Kumar ihajhria in 

contd..6 	- 
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• 	 O.A. No.1 122/HR/96 dated 14010.97. Thresporidents have 

also relied on the judgment dated 19.4.2000 of the 

Supreme Court in Tamilnadu Administrative ervice Officers' 

Association vs. Union of India & Ors.,reported in 	RWO) 

SCi898. 

4. 	b'have given our anxious consideration to the 

submissions made on behalf of the parties and have also 

perused the documents submitted alongwith the application. 

The relief claimed by the applicant pertains to the year 

1976. The applicant's case is that he should have been 

promoted to IFS from y the year 1976 instead t he was 

given promotion to IFS with effect from 13.4.1977. The 

application was filed on 6.12 .2000 • Under Section 19 of 

the Administrative Tribunals Act 1985 limitation has been 

prescribed. Under sub-section 2 of Section 21 of theAct 

this Tribunal has been given power to look into grievances 

arising during the period 3 years preceeding the setting 

up of the Tribunal. The Administrative Tribunals Act came 

into operation in the year 1985. Thus this Tribunal can 

look into the grievances arising upto the year 1982 

subject to other limitation. prima fac.ie applicant's caSe 

is barred by limitation of Section 21. Apart from this 

the judgment on the basis of which the applicant has made 
was 

this applicationalsO passed long back. O.A.No.394/90 - 

K.K.GoSWami vs. Union of India & Ors. was decided on 

29.6.94. The SLP arising froth this judgment was decided 

• on 24.8.95. The application on this ground itself is 

liable to be dismissed. Not only that the same issues 

have been considered by the Chandigarh Bench in Vinod - 

Kurnar Jhajhria - O.A.1122/HR/96 dated 14.10.97 and by 

the Supreme Court in Tamilnadu AdmiriStratiVe Services 

Officers' Association & another vs. Union of India & Ors. 

contd..7 

S 
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decided on 19.4.2000 and reported in AIR 2000 SC 1898. In 

this Case the Members of Tamilnadu and Haryana State Adminis- 

trative Srvice Officers sought direction from the Supreme 

Court to the respondentsto encadre of State Deputation 

Reserve post, ex cadre ppst and temporary post rnannediy 

the lAS Officers for a continuous per ibd of 3 years. Their 

plea Was that some posts which have not been included in 

item No.1 of the schedule t6 the lAS (Fixation of Cadre 

Strength) Regulation were being cnanedby lAS Officer and 

these postá were in existence f or decades together and such 

posts have not been encadred. Consequent to the failure of 

the respondents to encadre these posts, the petitioners 

were denied their legitimate right of being selected to 

the lAS. It was held by the Supreme Court as under : 

.It is a well-settled principle in 
service , jurisprudence that even when 
there is a vacancy, the State is not 
bound to fill up such vacancy nor is 
there any corresponding right vested 
in an eligible employee to demand that 
such post be filled up. This is because 
the decision to fill up a vacancy or 
not vests with the employer Who for 
good reason; be it administrative, 

• 	 economical or policy, decide not to 
fill up such post(s)..." 

The Chandigarh 8ench of the Tribunal in 	ShiduVirtaOdit.L:L 

Kumat hajhària case also held as under : 

s'... While the fir'st notification amended 
the cadre sterigth regulations in respect 
of Madhya pradesh cadre in order to in-
crease the number of vacancies in promotion 
quote in the IFS of the said cadre after. 
taking into account the senior duty posts 
as also Central Deputation Reserved i.e. 
item Nos.1, 2 and 5 of the cadre !Stcength 
Regulations. Howewt, by the second 
notification issued on the same date, the 
recruitment rules were also amended accor- 

• 	 ding to which the number of persons 
'recruited under Rule-8 in any State would 
not at any time exceed 33 1/3 percent of 
the number of posts shown against items 1 
and 2 of the Cadre Strength in relation 

• 	 to that State in the Schedule to that 
Cadre Strength Regulations. 

With xal the issuance of the aforesaid 
Notification, it was made known to all 

contd..8 
0 
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the State Vorest Off icerE' serving in 
different States that the Notification 
of the Govt. of India was expliciit not 
to provide promotion quota more than 
333/3 percent of the nuither of posts 
shown against item No.1 and 2 of the 
Cadre Strength in the Schedule. Thus 
if any member of the State sorest $ervice 
had any grievance, he ought to have 
challenged the legality of the above 
stated provisions within the prescribed 
period of limitation.. AS pleaded by the 
app lic ant himse if, he bec ame eligible .f or 
appointment to the IFS in the year 1988. 
He did not challenge the above stated 
provisions till he filed the'present O.1. 
in the year 1997.. Even in the year 1993, 
the applicant was considered and placed 
in the select list, and the promotion 
quota was calculated in terms of the - 
above stated Regulation. The applicant 

• 	 did not question the said nethod .of 
calculation of prootion quota within 
the period of limitation even after his 
placement in the select list of 1996. 
In this background, if the claim of the 
applicant is accepted at this stage the 
retrospective increase in the promotion 
quota in the IFS Cadre of Haryana is 
bound to adversely affect the seniority 
of those directly recruited IFS Officers 
who have been appointed during this long 
interval of 8 years from the year 1989, 
till date, None of them has been impleaded 
in the array respondents in the present 
O.A. 

Similarly in Tamilnac3u Administrative Service Of ficers' 

Case the Supreme Court has held as under : 

'The petitioners further contend that 
similar relief was granted in the 
Case of applicants who filed original 
applications before the Jabalpur Bench 
and Calcutta Benches of the Tribunal, 
and there is no reason why the petitlo-. 
ners should be denied such benefits. 
The Union of India has explained in the 
counter affidavit that those are isolated 
cases where promotions were given on 
the basis of the directions issued in 
the original applications as well as 
contempt petitions, and the same should 
not be treated as a binding precedent 
in every other case. We notice that as 
per the statutory provisions, the 
encadring of posts can be done only on 
certain fadt situations existirg and 
further it will have to be done on a 
review to be conducted by the Central 
Government in consultation with the 
State Governments and on being satisfied 

c 
contd..9 
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that an enhancement in the cadre strength 
of.encadring of certain posts is necessary 
in the administrative interest of the 
States concernede Until such encadrernent 
takes place, nobody including the 
petitioners could stake a claim to 
consider their case for promotion to 
those ex-c adre posts. Therefore, such 
right to be considered for promotion 
in our consIdered view, would arise only 
from the date of encadrement which 
having been done with effect from 1998 
only, we do not think that as a matter 
of right the petitioners are entitled 
for retrospective seniority. 

In light of the above, we are of the 
opinion that the petitioners are not 
entitled to the twin reliefs sought for 
by them i .e. for a writ of mandamus to 
encadring the ex-cadre/temporary posts, 
so also for a wrIt of mandamus for the 
retrospective seniority in regard to 
the posts already included in the State 
lAS cadre strength by virtue of 1997 
amendments." 

The learned counsel for the applicant has referred to the 

Supreme Judgment in S.Ramanathan vs. Union of India & Ors.., 

repo±ted in (2001) 2 3CC 118 for the submission that. ile 

statutory power is given to a authority, dutscct o 

the authority to comply with the requirement of law 

• 	and a relief due to an applicant could not be denied on 

the plea of administrative chaos,unless based on materials 

on recOrd. He submitted that in view of this judgment,s 

tr statutory duty Was cast on the respondents to properly 

consider the case of the applicant in the light of the 

judgment in K.K.Goswamis case and the judgment of .the 

Calcutta Bench of the Tribunale. 

5. 	We have perused the judgrnent of S.R.amnathan's case. 

In this case the triennial review under Rule 4(2) of IPS. 
LWhiCh 

Cadre Rules, it was due in 1987 but was initiated in 1989 

and was completed in 1991. The applicant in that case had 

approached the Central AdministrativeTribUnal for appropriate 

directiOns. There also a pie a was taken that the applicant 

• 	 I  

- 	contd..10 
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had approached the Tribunal beyond limitation. It was held 

in that case as under : 

• . . We are not persuaded to accept 
this stibmission inasmuch as the appellants 

• 	 approached the Tribunal, the moment the 
competent authority redetermined the 
cadre strength in the year 1991, and, 
therefore, it cannot be said that there 
has been laches on the part of the 

• 

	

	 appellants to approach the Administrative 
Tribunal.  

In the case referred to by the learned counsel the issue 

• was alive as the applicant had taken steps to move the 

Central )\dministrative Tribunal in time. Here in this case 

we find no reasori for the belated filing of the application. 

• Considering all the facts the application isliable to be 

• dismissed. Accordingly the same is dismissed. There shall, 

however, be no order as to costs. 

( 

D.N.CHOWDHURY 
ADMINISTRATI\rE MEMBER 

	
VICI CHAIRMAN 

pg 
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j\ ILECENTP.AL -   ADMINISTRATIVE TRIBUI1 

LATINCH 

(An Application under Section 19 of the Administrat4 

Tribunals Act, 1985). 

Title of the Case 	 : O.A. No. 7 J2000 

Mohd Ayub Khan 	 Applicant 

-versus - 

Union of India & 0rs. 	: Respondents 

INDEX 
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13 ii Notification dt. 23.11.90 

14 12 
. Notification at. 31.12.1997 

Filed by 

Advocate 

30 

4A 

47_5 

o •-3 



vinal 

\ 	 NISTRATIVE TRIBUNAL 

11 9D' 	tTI BENCH : GUWAHATI 
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(An%ijcation under Section 19 of the Administrative 

Tribunals Act, 1985). 

	

Original Application No. 	_j'2000 

BETWEEN 

Mohd. Ayub Khan 

Chief Conservator of Forests 

Agartala 

Tripura 

Applicant 

-AND- 

• 	1. 	Union of India 

represented by the Secretary 

• 	 to the Government of India, 

• 	 Ninistry of Environment and Forests, 

Paryavaran Bhawan, C.G.O. Complex, 

New Delhi. 

2. Union Public Service Commission, 

represented by the Chairman, U.P.S. C., 

Dholpur House, 

Shajahan Road, New Delhi, 

3, The State of Tripura, 

Represented by the 4f_Secretary, 

Department of forests, 

Government of Tripura, Agartala, 

Tripura. 

Contd... 
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represented by the 8ecretary, 

Department of Forests, 

Government of Nanipur, 

Imphal, Nanipur. 

5.. Shri R.S.Lal, 

Chief Conservator of Forests, 

do Principal chief Conservator of Forests, 

Manipur, Imphal. 

Shri Rohmingliana Lushai 

Chief Conservator of Forests, 

Tripura, P.O. Kunjaban, 

Agartala 

Dr. Ashbindu Singh 

C/o Principal Chief Conservator of 

Forests, Manipur, 

I mphal. 

Sri Seibar Singsit 

Chief Conservator of Forests, 

Nanipur 

(Presently on deputation as Deputy Director 

General, I.C.F.R.E., P.O. New Forest, 

Dehradun), 

Respondents 

DETAILS OF APPLICATION 

11 Particulars of the order against which this appli-

tion is made, 

Deemed refusal of the Secretary to the Government 

C ontd,,. 

- ..{ I 
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of India, 	 & Forests to dispose 

of the applicant's representation dated 14.91999 in 

regard to the correct determination/fixation of his 

seniority and the year of allotment in the Indian Forest 

Service. 	 - 

Subject in brief : Indian Forest Service Nanipur/Tripura 

Cadre : Determination for seniority and the year of 

allotment of promotee officers in terms of the provisions 

of Rule 3(2) (c) of the Indian Forest Service Regulation 

of Seniority Rules, 1968. 

jurisdiction of the Tribunal.. 

The applicant declares that the subject matter of 

the instant case is within the jurisdiction of the 

Hon'ble Tribunal, 

Limitation 

The applicant declares that no final order has 

been made by the Government or other authority or officer 

or other persons competent to pass such order with 

regard to the representation dated 14.9.99 made by the 

applicant and a period of eae year expired thereafter, 
hence the instant application is being filed on the 

expirle of one year from the date of said rpresentatjon. 

Therefore, this app11catjon fulfils the requirement of 

the law of limitation as laid down under Section 21 of 

the Administrative Tribunals Act, 1985. 

4* 	çts of the Case. 

4.1 That the applicant is a citizen of India and as 

such he is entitled to all the rigts and privileges 

as guaranteed under the Constitution of India, The 
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applicant 	 of Chief 

Conservator of Forests under the Principal Chief 

Conservator of Forests, Tripura. The respondent nos. 

5 to 8 are the IFS officers and they have been arrayed 

as party respondents as an abundant caution because the 

subject matter of the application involves the correct 

determination of the applicant 1 s seniority and the 

fixation of his year of allotment. The applicant is 

aggrieved by the method and manner in which his year of 
allotment has been fixed. 

4.2 On the recommendation of the Union Public Service 

Commission, New 
Delhi the applicant was selected by the 

Government of Tripura as probationer for undergoing 

training 
in Indian Forest College, Dehradun for subsequent 

appointment as Divisional Forest Officer in Tripura 

Administration (Union Territory). Accordingly he joined 

the Indian Forest College, Dehradun on 1.4.1967 and on 

successful Completion of the training he was appointed 

as Divisional Forest Officer with effect from 24.4.1969 

vide Memo No. 2-2 (1 )/For69/1826...30 dated 25.4.1969 of 

Government of Tripura, Forest Department. His 
appointment 

to the aforesaid post was made substantive with effect 

from 19.11.1974 The post of Divisional Forest Officer 

was redesignated as Conservator of Forests by the Govt. 

of Tripura vide their Notification No. 

1644-738 dated 28.8.1978. It is relevant to mention here 

that Hon'bje Governor of Tripura was pleased to confirm 

the service of the applicant as Divisional Forest 0fficer 

vide Notification Issued under letter No. 
F. 2-i 

166675 dated 23.8.75 with effect from 19. 11.74 against 

I 
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a permanent post uPbrest Department, Government 

of Tripura. 

Copy of the Office Order dated 24.4.1969, 

Notification dated 23.8.1975 and Notification 

dated 28.8.1978 are annexed as Annexures1,2 & 

3 respectively, 

	

4.3 	That the applicant became eligible for promotion 

to the IFS cadre (hereinafter eluded to IFS) with effect 

from 1.4.1975. It would be appropriate to refer to the 

law governing the IFS and the relevant rule framed 

thereunder in order to effectively show as to how the 

applicant became eligible for promotion to IFS with 

effect from 1.4.1975, 

	

4.4 	That the Indian Forest Service is one of the 

All India Services common to the Centre and to the 

States. The statutory basis for the establjshment of 

the All India Services was provided by Chapter I of 

part xxv of the Constituj 	(Article 308 to 314) 
supplemented by the All India Services Act, 1951, passed 

by the Parliament as envisaged in Article 312 of the 

Constitution. The Act of 1951 was initially applicable 

to the Indian Administrative Service and the Indian 
Police Service but it was subsequently extended by 

Amendment Act 22 of 1963 to cover the 
Constitution of 

three new All India Services One of which was the 

Indian 
Forest Service. Section 3 of the Act of 1951 

empowers the Government of India to make, after consulta-
tion with Sta4e Governments, rules for the regul a j0  of recruitment and the 

conditj05 
of service of Persons 

appointed to an AU India Services, 

#\( L-,&-( / \/ 	kLIc 
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4.5 	That pursuant to the amendmeit of 1963, mutual 

consultations were held between the Union Government and 

the various StateW Governments and the broad pattern 

already in existence for the Indian. Administrative 

Service and the Indian. Police 5ervice was decided to be 

adopted for the Indian Forest Service also. Once this 

decision was taken the statutory rules followed. These 

were five sets of rules framed between 1966 and 1968. 

The IFS(Cadre) Rules 1966 

The is (Recruitment) Rules, 1966 

The IFS (Promotion) Rules, 1968 

The IFS (Pay) Rules, 1968 

The IFS (Regulation of Seniority) Rules, 1968, 

iv) The IFS (Fixation of Cadre Strength) Rules, 

4.6 	That in pursuance of Sub-Rule (i) of Rule 8 of 

the IFS (Recruitment) Rules, 1966, the Central Government 

in consultation with the State Governments and the Union 

Public Service Commission, framed the IFS (Appointment by 

Promotion) Regulations, 1966. 

For the purpose of the instant case four of the 

above mentioned Rules, namely (1) The IFS (Cadre) Rules, 

1966 (ii) The IFS (Recruitment) Rules (iii) The IFS 

Regulatjo. of Seniority) Rules and (vi) the IFS (Fixation 

of cadre strength) Rules alongwith the IFS (Appointment 

by Promotion) Regulatjo5, are highly relevant and the 

relevant provision3 of the same would be referred to 
in 

this application. 

4.7 	That under 5ub-ruie (2) of Rule 4 of the IE 

(Recruitment) Rules, recruitment to the IFS is mainly 
I 	by two of the following methods, namely; 

Contd... 
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by compe itiéiminatjon 
- - - 

by promotion of substantive members of the 

State Forest Services. 

	

4.8 	That the regulation 5 of the I PS (Appointment by 

Promotion) Regulation provides for the preparation of 

a list of. suitable officers of the State Forest Services 

by the Selection Committee. This regulation also lays 

down that each selection committee shall ordinarily meet 

at interval not exceeding one year. Third proviso to 

Sub regulation (2) of Regulation 5 further lays down 

that the Selection Committee shall not consider the case 

of a member of the State •  Forest Services unless on the 

first day of January of the year in which it meets, he 

is substantive in the State Forest Services and has 

completed not less, than eight years of continuous service 

in the State Forest Services. 

	

4.9 	That as the applicant had completed 8 years of 

Continuous service in the State Forest Service and was 

in a substantive capacity in the State Forest Services 

with effect from 1.4.1975 he was eligible for promotion 

to the IFS w.e,f. the said date, in terms of the 3rd 

Proviso of the Sub regulation (2) of Regulation 5 of the 

IFS (Appointment by Promotion) Regulations. 

.iO That it is stated that 8 years service as required 

under the rule for Consideration for appointment by 

promotion to the IFS cadre, the applicant became eligi-. 

ble for consideration to the I PS cadre on 1.4.1975 

In 
this Connection it!5 relevant to mention here that 

although the applicant was eligible 
during the year 

1975 but no meeting Olff selection committee for !1anipu..... 

Contd.. 
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Tripura cadre was he of t
L-t

he 

eligible candidates for appointmto IFS by promotion 

in terms of the Recruitment Regulation 5 of the IFS 

(Appointment by promotion Regulation). 

4.11 That it is stated that the Central Government by 

Notification No. 6-41/71-AIS(Iv)-D dated 20.1.1972 

fixed the cadre strength of the State cadre of Manipur-

Tripura. By the said Notification the total authorised 

strength of the Joint Cadre was fixed 12, of which 8 

XXM"WPhxU posts were to be filled up by promotion in 

accordance with Rule 8 of the I FS(Recrujtment Rules, 

1966). 

The Central Government again by Notification 

No. 6.. 59/72-AIs (Iv) dated 3.1. 1974 fixed the cadre strength 

of the Joint Cadre of Manipur-Trjpura. By the said Noti-

fication total authorised strength of the Joint Cadre of 

Manipur-Tripura was fixed as 24, of which 6 posts were 

to be filled up by promotion in accordance of Recruitment 

Rules, 1966 and necessary amendments were made in the 

cadre strength Regulation 1866. It is also relevant to 

mention here that the Central Government by another 

Notification No. 16016/29/75-S(IV) dated 26.2.1977 

amended the cadre strength by the IFS (Fixation of Cadre 

Strength) Miendment Regulation 1977 under which the cadre 

strength for the Joint cadre of Nanipur-Tripura increased. 

Under the said amendment the total authorised strength 

for the Joint Cadre of Manipur-.Trjpura was increased from 

24 to 35 and consequently the Promotional post to be 

filled up by the members of the State Forest Service 

for the State of Manipur...Tripura was increased from 6 

to 8.. 

/ZvQ 	 1Q/ 
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Copy of the No 	 and Notifica- 

tion dated 3.1.1974 and Notification dated 26.2.77 

are annexed as Annexures- 4,5 and6respective].y. 

4.12 That it is stated that under Rule 3 of the 

Appointment by Promotion Regulation 1966 a Joint Cadre 

Committee consisting of the Chairman of the Union Public 

I 

	

	Service Commission or any other member of the Commission, 

Chief Secretaries of the States of Manipur and Tripura, 

Principal Chief Conservator of Forests of Manipur and 

Tripura and the nominee of the Central Government not 

below the rank of Joint Secretary was to be constituted 

for the purpose of selection of suitable members from 

amongst the members of the State Forest Service of Manipur 

and Tripura for appointment to IFS in terms of Rule 4(1) 

(b) of the Recruitment Rules 1966. 

The IFS (Appointment by promotion) Regulation 

1966 sub regulation (2) of Regulation 5 and Joint Cadre 

Rules 1972 Schedule I and III provided that the total 

number of posts to be filled by promotion in a Joint 

Cadre will be divided amongst constitutent States as per 

agreement which have been arrived at under sub rule 3 of 

Rule 8 of the Indian Forest Service (Recruitment) Rules, 

1966. 

The Joint Cadre Authority shall ordinarily meet at 

an interval not exceeding one year and prepare list of 

such members of the State Forest Service as are held by 

them to be suitable for promotion to the service. The 

Committee shall consider for inclusion in the said list 

the cases of members of State Forest Service up to a 

number not less than 5 time the number referred to in 

IoJ 
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Sub Regulation 1 of Regulation 5 of IFS (Appointment 

by Promotion) Regulation 1966. The list shall be prepared 

separately in respect of each State Forest Service. The 

nuxnber of the Members of the State Forest Service included 

in each such part of the list shall have to be not more 

thab twice the number of substantive vacancies antici-. 

pated in the course of the period of 12 months commencing 

from the date of preparation of the list. 

In the explanation (ii) to Regulation 5 of the 

Appointment by Promotion Regulation, 1966, it has been 

provided that in computing the period of continuous 

service for the purpose of the Regulation there shall be 

included any period during which an officer undertook 

training in diploma course in the Indian Forest College, 

Dehradun or such other training as may be approved by 

the Central Government in consultation with the U,P,8,C,, 

in any other Institution. 

The Committee, however, shall not consider the 

cases of members of State Forest Service until on the 

first day of January of the year in which it meets, he 

is substantive in the State Forest Service and has 

completed not less than 8 years of continuous service 

(whether officiating or substantive) in the post included 

in the State Forest service including the period of 

training for two years. 

4.13 That it is stated that the list of eligible 

officers as are found suitable for promotion to the IFS 

and prepared by the Committee in terms of the Regula-. 

tion 5 of the Appointment by Promotion Regu1atjo,1966 
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shall be sttbm.ffted to the Union Public Service Commission, 

by the concerned State Government a].ongwjth records of 

all the members of the State Forest Service included 

in the list and the records of State Forest Service 

who are proposed to be superseded by the recommendation 

made in the list and reasons for supersession and the 

observation of the State Government on the recommendation 

of the Committee for their consideration and approval of 

the list and the list as finally approved by the UPSC 

shall form the Select List of the members of the State 

Forest Service. The select list which is approved by the 

UPSC shall be in forde until list is reviewed and revised 

under Regulation 5(4) of the said Regulation and removed 

the name of such persons in the manner provided in the 

said Regu1a j ,  

4.14 That it is stated that six senior posts were 

available for filling up by promotion, 3 each from the 

State of Manipur and Tripura in 1976. This strength was 

revised by the Central Government vide the NOtification 

dated 25.2.1977 increasing the strength of senior promotion 

posts to 8, of which 4 posts to the State of Manipur as 

agreed by the Joint Cadre Authority of Manipur and Tripura 

under Rule 3(2) of the Cadre Rules 1966, At that time the 

following State forest Service Officers in Tripura part 

of the Joint Cadre held the substantive posts of Divjjona1 

Forest Officer re-idesigna* ted as Assistant Conservator of 

Forests and had also completed e years service as required 

under the Sub Regulation 2 of Regu1atj0 5 of IpS(APPOint- 

ment by promotion) Regulation 1966 : 

T77 Uvew.e.f  

15.9.71 

-6 °- 



- 
• 

-12- 

 Shi M.K.Biswas 12.11.1971 

 Shri D. Dutta Roy 19.11.1974 

 Shr. R.M. Dutta 19.11.1974 

 Shri S.K.Mukherjee 19.11.1974 

6 9  Shri M. A.Khan 19.11.1974 

 Shri V.IC.Sood 19. 11.1974 

 Shri R.N.Singh 19.11.1974 

 Shri. A.K.Singh 19.11.1974 

4.15 That the Joint Cadre Committee for the State of 

Manipur and Tripura held its meeting on 17.09.1996 for 

selection and preparation of a list of suitable officers 

from amongst the members of the State Forest Service 

under the States of Nanipur & Tripura. On the recommenda.. 

tion of the Committee the select list was prepared with 

the following officers : 

ipura Part 

10 	Shrj M.K,Bjswas, 

Shri D. Dutta Roy, 

Shri R.M.Dutta 

Sri S.K.Mukherjee 

ianipur Part 

Sri N.ICunjo Singh 

Sri Nganthoj Singh 

After the select list was approved by the U.P,s.c, 

and on the basis of the 4 senior posts available at that 

time the following State Forest Service Officers in 

Tripura were appointed to the senior post of 
IFs with 

effect from the dates as indicated against each 
s 

"-4 	/7Lt6 
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1, 	ShriI.Tc3jswas 	5.2.1977 

Shri D.Dutta Roy 	5.2.1977 

Shrj R.M.Dutta 	50 2.1977 

4, 	Shrj S.K.Mukherjee 13.4,1977 

It is relevant to mention here that Shri S.K, 

Nukherjee who was immediate senior to the applicant 

in the State Forest Service was appointed to I.F. S. 
vide Notification No, 17013/3/77S(:v) dated 13.4.77 

of the Ninistry of Environment and Forests and was 

allotted 1970 as year of allotment vide orde No. 18014/ 

10/3 1-IpSii dated 15.1.1985. 

4.15 That your applicant begs to state that after 

filling up of 4 senior posts in 1977 as stated above no 

meeting of the Joint Cadre Committee of Nanipur and 

Tripura was held for next 3 years i.e. 1977, 1978 and 

1979 contrary to the mandatory provision of IFS(Appjt_ 

ment by Promotion) Regulaj, 1966, sub regulation 5 

which provides that the Joint Cadre Committee shall 

ordinarily meet at an interval not exceeding one year 

for preparation of select list of such members of the 

State Forest Service as held by them to be suitable for 

promotion to the service, It Was only in December 1980 

that the Joint Cadre Committee met for preparation of 

5
elect List. The cases of all eligible State Forest 

Service officers who held substantive posts in Tripura 

were considered and the Committee recommended the following 

names in order of seniority : 

1.. Shrj N, A. Khan 

2. Shri V.K,SOOd 

COfltd.., 

/— 
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The aforesaid Select List was approved by the 

UPSC on 21.1.1981 and the applicant was appointed to 

officiate to the senior post of IFS under Rule 8 of 

IFS (Recruitment Rules) 1966 with effect from 14.05.1981. 

The officiating appointment was later on confirmed with 

effect from 14.2.1982 vide Ministry's No.18013/13/83_ 

IFS.II dated 9.10,1984, Thereafter the applicant was 

also allotted year of allotment 1975 vide Ministry's 

letter No. 18O14/1O/81...IFS,II dated 15.1.1985 below 

5hrj R.Lusaj, a direct recruit who was appointed to 

senior scale with effect from 1.1.1979, 

copy of the order dated 15.1.1985, Notification 

dated 9,10.1984 are annexed as Annexures-? &8 

respectively. 

4.16 That it is stated that meanwhile Dr. Ashbjndu 

Singh (1977) direct recruits to the IFS borne in the 

Joint Cadre of Nanipur_Tripura (Manipur-part) submitted 

representations against the year of allotment 1975 and 

claimed seniority above the applicant. On the basis of 

those representations the Ministry vide their Office 

Memo NO. 18014/10/82_IPS..II dated 13.2. 1989 revised the 

year of allotment to 1977 so far as the applicant is 

concerned. It is also relevant to mention here that the 

strength 
of promotion quota was computed by the Ministry 

of Eriironment and Forests while fixing the cadre strength 

vide Notification dated 20,1,1972, 3.1.1994 and 20.4.1977. 

4.17 That your applicant begs to state that it has been 

held by the Central Administrative Tribunal, Jabalpur 

Bench in O.A. No, 3 94/9 and the Rofl'ble Calcutta Bench 
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one  
of the 	 ra± A init 1veTribuna in O.A. No. 

994/90. that the number of posts to be filled by promotion 

is to be calculated 33 and 1/3 percent of the items No. 

1+2+5 of the Cadre Schedue with 20% of item No.1 

against Central Deputation Reserve and 25% of item No.1 

against internal Deputation Reserve, i.ee against items 

No. 2 and 5, respectively. The said orders of Hon'ble 

Tribunals were finally upheld by the Hon'ble Supreme 

Court by its order dated 24.2.95 in the SLP (C) No. 

3464 of 1995. It is therefore, necessary that the same 

method of determining the number'of posts to be filled 

by promotion should be adopted in all the States including 

Manipur-Tripura, namely 33 and 1/3 percent of items no. 

1+2+5 from the year 1973. 

It is stated that due to non-inclusion of item 

Nos. 2 and 5 while calculating 33 and 1/3 percent for 

promotion quota the applicant was excluded for considera-. 

tion in the selection held on 27.09.1976. As such non-

consideration of promotion of the applicant caused 

irreparable loss to the service prospects of the applicant. 

If the same procedure method and manner was adopted for 

calculating the promotion quota as settled by the Hon'ble 

Jabalpur and Calcutta Bench of the Central Administrative 

Tribunal in O.A. No. 3 94/90 and 994/90 in that event two 

posts would have been increased. In item No.5 as per 

Notification dated 3.1.1974 8 posts were shown against 

item no.5 whereas posts under State deputation reserve 

would have been taken into consideration in that event two 

posts would have been increased against item No.5 and 

the applicant would have fallen within the zone of 
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consideration for promo1on €8' the .iF areJut due 

to non-computation of the method determined by the 

Honble Jabalpur Bench and Calcutta Bench of the Central 

Administrative Tribunal the case of the applicant was 

not considered. 

Copy of the judgement and order dated 29.6.94 

passed in O.A. No. 394/90 referred to above and 

• 

	

	 the judgement and order dated 24.8.95 passed in 

SLP (C) No. 3464 of 1995 are annexed as Annexures 

9 & 10 respectively, 

• 	4.18 That under Rule 4(1) of the IFS (Cadre) Rules, 

the strength and composition of each of the cadre 

constituted under rule 3 shall be as determined by 

regulations made by the Central Govt. in consultation 

with the State Govt. in this behalf. Pursuant to this 

rule 4(1), the Central Government in consultation with 

the respective State Govt. had framed the IFS (Fixation 

• 	 of Cadre Strength) Regulatjon, 1966, 

Rule 4(2) of the IFS (Cadre) Rules, provides that 

the Central Government shall, at the interval of every 

three years, re-examine the strength and composition of 

each such cadre in consultation with the State Government 

concerned and may make such altercations therein as it 

deems fit. 

4.19 That the failure to hold the mandatory Triennjel 

cadre review on its due date thus violated the Rule 4(2) 
of the IFS ( Cadre) Rules. If the Triennial cadre review 

would have held at least the same would resulted in 

addition of 2 (two) more senior scale posts, j is 
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obvious that had the Triennial aa•drereview 'h. eld on its 

schedule date the applicant would have got the advantage 

of the same at the relevant time the applicant was 

holding the cadre post. 

4.20 That the applicant was promoted to IFS vide 

Government of India, Ministry of Environment & Forests 

Notification No.17013 15/80-AIs% IV) dated 14.5.81. This 

appointment of the applicant to IFS was made under sub-

rule (1) of Rule 8 of IFS (Recruitment) Rules, 1968 

and sub-rule (1) of Rule 9of the IFS (Appointment by 
Promotion) Regulations, 1966. Pursuant to this appointment, 

applicant was allotted the ManipurTrjpura cadre of the 

IFS under sub-rule (1) of Rule 5 of the IFS (Cadre) Rules, 

1966. 

4.21 That the applicant was appointed to IFS vide 

order dated 14.5.1981 but his year of allotment initially 

determined as 1975 but subsequently the same was re-

determined as 1977 and he was placed below respondent 

nos. 5,6,7 and 8. It is stated that 5hri R. Lusaj, IFS, 

was the junior most among the direct recruit Indian 

Forest Service Officers in Manipur-.Trjpura cadre. Sri R. 

Lusai officiating since 1975, Sri S. Singsit a directly 
recruited is Officer in the Nanipur Tripura cadre was 
officiating in senior post with effect from 12.11.1980 
and Sri Ashbindu Singh is also another direct recruit is 
officer in the Manipur_Tripura cadre, year of allotment of 

the applicant has been revised as 1977 instead of 1975 

following the representation of the above private 

respondents, whereas the present applicant earned eligibi.. 

lity by completing 8 
years regular service during the 
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year 1976 for consideration of appointment to the post 

of IPS for Manipur-Tripura cadre the case of the 

applicant was not considered by the Joint cadre of 

Manipur-Tripuraas because item 5 of the Regulation 

of the .I.F.S. (Appointment by promotion) Regulations not 

taken into consideration while calculating the promotion 

post of IFS. As a result altogether 8 posts for promotion 

were taken into consideration for Manipur and Tripura 

State but due to non-includjon of posts fall under item 

5 i.e. post meant for State deputation reserve, as a 

result only 8 posts are shown for promotion quota in 

place of 10 posts.If the method and manner of calculation 

of 33 1/3% of promotion quota would have thkan into 

consideration as per law laid down by the Hon'ble Jabalpur 

and Calcutta Bench of the Hon'b].e Central Administrative 

Tribunal which was subsequently confirmed by the Hon'ble 

5upreme Court.. In that event the applicant would have 

considered for promotion amongst the two additional posts 

as shown above which would have been increased in the 

promotion quota of 33 1/3 percent of the IFS cadre. 

It is also stated that the applicant is placed 

below the respondent nos. 5 to 8 in the seniority list 

as because flOnconsideratjon of promotion of the applicant 

in 1976 selection due to wrong calculation of vacancy 

position as the post indicated in item 5 of the Recruit-

ment Regulation of fixation of cadre strength was not 

taken into consideration by the respondents while calcu1a 

ted the vacancy position. 

It is categorically stated that the applicant 

would have been appointed in the 1976 selection if 
the 

/\/C O4c 	 LA4 PQ- 
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authority would have been len  intorconsjeatjon of 

the post under item 5 of the cadre regulation for 

filling up promotional post. 

It is stated that after the judgement and order 

dated passed by the Calcutta and Jabalpur Bench of the 

Central Administrative Tribunal and the same have also 

confirmed by the Hon'ble Supreme Court. Government of 

India vide its Notification issued under letter No.16016/ 

6/90-)S(II)...A dated 22.11.90 amended the rule of IFS 

(Fixation of Cadre Strength) which is called as Indian 

Forest Service (Fixation of Cadre Strength) Amendment 

Regulatjo 1990 which came into force on the date of 

publication deq59taUSM in the official Gazette. In the 

said Notification deputation reserve has been included 

for fixation of cadre strength. It would be further 

evident from the Govt. of India Notification issued under 

No.11033/15/95.4 S(Il)-C dated 31. 12. 1997 whereby 

regulation regarding fixation of cadre strength Reguj a jo  

1966 of the Indian Forest Service has been amended and 

the same is came into force with effect from 1.1.1998 

whereby State deputation reserve at the rate of 25% of 

item 1 has been included for fixation of cadre strength 

by way of amendment. But unfortunately amended Notification 

given effect with effect from 1.1.1998. It is stated that 

since the Government of India decided to including item 

5 State deputation reserve as 25% of item 2 of fixation 

cadre strength the same procedure deserves to be adoptä 

with retrospective effect and the procedure for calculation 

of the promotion post of 33 1/3 percent shoUld have been 

implemented in an uniform manner, As such the selection 

f\( c-A-o 	( 7  L 	-/'-O.--- 
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held in 1976 deserves tobe reviewedb 	g the 

same method and manner as laid down in the amended 

Notification dated 22.11.1990 and Notification dated 

31.12.1997. But due to non-adoption of uniform policy 

by the Government of India so far fixation of cadre 

strength is concerned the applicant has been deprived 

of promotional benefit to the cadre of IFS in the 

selection held during the year 1976. It is categorically 

stated that if the method and manner now adopted by 

the Government of India by amending the recruitment 

Regulation relating to fixation of cadre strength of 

Indian Forest Service in that event the applicant would 

have been included in the 1996 Select List and appointed 

to the IFS cadre w.e.f. 13.4.77 as because two posts 

would have been increased under promotion quota of 33 

1/3 percent. Therefore selection held in 1976 is liable 

to be reviewed and the applicant is entitled for 

consideration for promotion under the promotion quota. 

A copy of the Notification dated 22.11.90 and 

31.12.1997 are annexed as Annexures 11 and 12 

respectively. 

4.22 That your applicant submitted a detailed repres-

entatjon on 14.9.99 addressed to the 5ecretary, Ninistry 

of Environment and Forests, New Delhi through proper 

chaniiel praying inter alia for refixatjon of year of 

allotrnentjn the Indian Forest Service. In the said 

representation the applicant also inter alia prayed for 

re-determination of year of allotment and seniority on 

the ground that for consideration for 
appointment by 

promotion to the IFS, 
post of Deputy Conservator of 
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ell 
Forests (Senior post) in a 

0

.•a- 

2 of Regulation 5 of the IFS (Appointment by promotion) 

Regulation 1966 ought to have been taken into considera- 

tion. It is also stated that the strength of promotion 

quota was oomputed by the Ministry of Environment and 

Forests while fixing the cadre strength vide Notification 

dated 20.1.72, 3.1.72 and also vide Notification dated 

20.4.77 and thereafter taking into consideration the 

post give at serial Nos. 1 and 2 of the cadre schedule but 

without taking into consideration of the senior duty 

post of Deputy Conservator of Forests in accordance with 

the sub regulation (2) of Regulation 5 of the IFS 

(Appointment by Promotion) Regulation 1966. He has also 

stated that the learned Jabalpur and Calcutta Bench 

calculated 33 1/3 percent of the promotion quota after 

taking into consideration item 1+2+5 of the Cadre 

Schedule under provision of Rule 9(1) of the Indian 

Forest Service Recruitment Rules were amended. ..The. 

,.-appflcant categorically pointed out that in the cadre of 

IFS Manipur and Tripa Joint Cadre fixation given by 

the Central Govt. vide Notification No. 16016/29/75_zj 

(Iv) dated 26.2.77 of Department of Personnel and Adnjnj- 

tration revised from the amended senior post under the 

Joint Cadre of Manipur and Tripura and 4 posts wider 

Central Government against which 8 promotion posts shown 

in accordance with Rule 8 of IFS (Recruitment Rules) 1966, 

There were 3 posts shown against item 5 i.e. State deputa- 

tion reserve. Thus the total promotional post against 

item nos e  2 and 5 comes to 28 and 33 1/3% works out to 9. 

Thus there should be 9 pvcmotjon Posts against 8 posts 

shown in the cadre schedule. The state of Trjpura 
conj  I 

? 	 ..-6 
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I 	 - 
of the joint cadre 	 of iseni- or 

posts would get 5 out of 9 posts under prototjon qtiota 

as against 4 originally provided. It is also Pointed 

out that the applicant was eligible for promotion to the 

senior post of IFS with effect frou 1.6.76 itself long 

before cadre schedule was revised on26,2.j977, therefore 

he is entitled 	to be promoted to the IFS cadre with 

effect from 13.4.77 i.e. the date his immediate senior 

in the State Forest 5ervice Shrj 8.LNukherjee was promoted 

and year of allotment ought to have been fixed as 1970. 

But surprisingly no reply is given and the authorities 

are silent over the representation 
of the applicant even 

after a lapse of One year as such in the compelling circums.- - 
tances finding no other altertjve the applicant is 

approaching this Horlble Tribunal for
Kxd1X69t1= protection 

of his right for promotion under the uniform pattern as 

adopted by the Government of India by wa,,6f amending 
the recruitment regulaj (Fixation 

0 "  Cadre Strength) 
of Indian Forest Service, 1956. 

In 
the circumstances stated above the selection 

held in the year 1976 is liable to be reviewed taking 

into consideration the amendend regulation for adopting 
fair and just 

Policy of promotion to the cadre of I FS. 

It is a fits case for the Hon ble Tribunal to interfere 
with 

and be pleased to direct 
the respondents to Consider the 

promotion 
of the applicant by holding review se1ectjon / 

adopting the method and manner as provided by the amended 

Notifjcatjo of cadre schedule as stated above and further 

be pleased to direct the respondents to re_aetefle the 

year of allotment of the applicant and also be Pleased to 
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direct the respondents to refix the eeniority,of the 

applicant above the private respondents on the basis 

of the findinas of the reviewlectn. 

4.23 That this application is made bonafide and for 

the cause of justie. 

5. 	Grounds for relief(s) with legal provision(j. 

5.1 	For that non-computation of vacancies available 

against item No.2 and 5 (i.e. against 20% Central 

Deputation Reserve/and 25% internal Deputation 

reserve) under the relevant Rule of Cadre 

Schedule resulted nonconsideration of the case 

of the applicant during the selection for appoint-

ment by promotion. 

5.2 	For that the applicant adversely affected as a 

result of exclusion of his case from consideration 

Izz 	for selection in the year 1976 as because the 

respondents has violated the statutory rule of 

IFS Cadre schedule while computing the vacancies 

for the recruitment year 1976. 

5,3 	For that the Hon'ble Tribunal as well as the 

Hon'ble Supreme Court upheld and confirmed the 

method of determination of vancancjes, and also 

taking into consideration of the vacancies 

against the 2% item 2 and 5 (that the number of 

posts to be filled up by promotion As to be 

calculated 33 1/3 percent of the item 1+2+5 of 

the cadre schedule with 20% of item I against 

Central Deputation reserve and 25% of item No.1 
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against internal Deputtjó esefvë i.e. against 

item 2 and 5 respectively) of the Cadre Schedule 

under provision of Rule 9(1) of Indian Forests 

Service Rule. 

5.4 	For that adoption of wrong procedure for computation 

of vacancies in violation of the I FS Cadre Rules 

in the recruitment year 1976 the present applicant 

was excluded from consideration for selection held 

in the year 1976 although vacancies were available 

and as a result the applicant was subsequently 

considered and appointed in the year 1981 and as a 

consequence of which the year of allotment initially 

determined as 1975 and subsequently again redeterxpj.... 

ned as 1977, whereas correct computation of vacan-

cies would have resulted 1970 as the year of allot-

ment. As such selection held in the year 1976 is 

liable to be reviewed taking correct vacancy 

pOsition of the year 1976 which will antidated the 

promotion of the applicant with effect from 13.4.77. 

5.5 	For that wrong calculation of vacancy Position for 

the recruitment year 1976 excluded the applicant for 

consideration for appointment by promotion to the 

cadre of Indian Forest service which ultimately 

resulted continuous wrong and adversely affected 

the promotional prospect, determination of correct 

allotment year, fixation of pay of the applicant, 

and also will effect the Pensionary *enefjt of the 

applicant. 

. • 
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Details of remedies exhausted: 

That the applicant states that he has no other alter-  

native and other efficacious remedy than to file this application; 

Re4presentations through proper channel were submitted by the 

applicant but to no result. 

Matters no previously filed or pendiflQ with any 

other court : 

The applicant further declare that he had not previou-

sly filed any application, writ petition or wz suit regarding the 

matter in respect of which this application has been made, before 

any court or any other authority or any other Bench of the Tribunal 

nor any such application writ petition or suit is pending 

before any of them. 

Reliefs sought for : 

In view of the facts and circumstances stated 

above in paragraph 4 above, the applicants pray for the follow-

ing reliefs : 

8.1 	/That the respondentsbe directed to grant the 

benefit of the increases strenQth \of the promotion 

quota of IFS be allowed frodi 1976 ..itself by holding 

review eelection. 

8.2 	That the respondents be directed to antedated the 

promotion of the applicant to the cadre of IFS w.e.f. 

13.4.1977 i.e. at least from the date of appointment 

of Shri 4 S.K. Mukherjee immediate senior of the 
applicant, appointed by promotion to the cadre of 

IFS from State Forest Service and further be pleased 

to direct the respondents for determination of 

correct seniority and to fix year of allotment 

as 1970 of the applicant. 

8.3 	Costs of the application. 

Li 

\ 
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8.4 	Any other relief or feliefs to whchthe licants 

are entitled to, as the Honb].e Tribunal may deem 

fit and proper. 

4 

0• 

£terim order prayed for . 

Pending disposal of this application, an Observa-

tion be made that pendency of this application shall not 

be a bar for the respondents to grant the reliefs sought 

for in this application. The applicant also prays that 

the instant application be disposed of expeditiously, 

 

This application is filed through advocate. 

Particulars of the I.P.O. 

i• 	I.P.o. No. 

ii. 	Date 

iii. 	Issued from 	: G.P.o, Guwahati. 
iv. 	Payable at 	 : G.P.O., Guwahati, 

List of enc1osur 	: 

As stated in the Index, 

( 

(7 -e, 
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R I !_I C A T I L-N 
-- - 

I, Mohd. Ayub Khan, applicant in the instant 

appLLation, aged about 56 years, presently holding the 

post of Chief Conservator of Forests, Agartala, Tripura, 

do hereby verify that the statements made in paragraphs 

1 to 4 and 6 to 12 are true to my knowledge and those 

made in paragraph 5 are true to my legal advice and 

I have not suppressed any material fact. 

And I sign this ye ification on this the 6th 

day of December, 2000. 

Signature 
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GOVBNMNT OF ThIPJRA,. 

FOR3T DEPTi1IT. 

0 	

'. 	 \• 
Dtod, Agartaia, the 2- 	April, 1969. \ 

PIDEll 	Qjqg 

Ibs hi6t OOlflU±ionor i8 pleaøect to appoint oht. Aub than a 

-MIdOlonal Poret Officer tomporarl.l y  an BZ./,OO'OO per month in the pe 

aoale of Ra.400-45.760/..; p)ua a'bizdb1e &.lowancoa ath etfoet frc*n the • 

date Of anunting charge and poat Mm to the Office of Oonaorbt, o 

at Agartala until further or'ere 4  

iy ord,or of the Chief 

crGtaxy, 
Govewi of lyi 

Copy frward to 
1) The Aocountnt Oemor1, Asem, & Nagaland, iarta1 

9ra1,.ch, Agu- tu1a, 	1 1han has boon appointe(I 
aeAwst the bcrnporary post of Div -iaioi1 Forest 
Officer creiid vido Foreat Depu'ent J4mo No. 
F.2ni1(1)/For.49/ Vo6..0 

	dato1 

O 	 2) The Conorvator of Foribs, Tripura, 	 0• 

a Ayub Ihaxi, 
• 	

• 	 4)Personal fIle, 

5) 

 

ACcol-Ull'to Sgotion. 

S....., 
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A?1e)<tvzQ — ?,  

DATED, KUNJA13AN 
THE 	23rd A LJ?ut 	1 975 

NOTIFICATION 

The Governor is pleased to confirm the foll1ng 
personnel as Div±sjonj Forest Officer (mass II) in the sce of 	0

5760/ with effect from the 19th November,1974 against 
the existing perment 

posts under Fort Departmn, Government 
of Tripura, 

1.Sri Rasarnoy Datta. 

2.Srj S.K.kherjpp 
• 	 3.Sri mcl. A3b.Jthan 

.Sri V.K,gQd, 

.Sri R.N.Slngh, 

6.Srj A.K.Sngh. 

oer of the Governor, 
• 	

4 .',• (N..W(1flj) 
Secreta, 

Goverrimcmt of Tripura. 
Copy foxarded to:- 

The Accountant 
The Gazette DePartment, Governi 
for publication, 	 t of Tripur ,Agartal 

The Appointment and Services DePartment, Govei'nrnont. of Tripur, AgartrJ, 
) The Secrotrv,Trjp 	Public er\rice 	fl COission,Ag,rta1a. ) The Conservator of FOrsts,T r: pii , 

6) SrI Rasarnoy L'tt.,Djvjqjonj orst Orficer/r S.K.kherje, 
rnvlslonal Forest Officer/rj • 	
Forest Officer/rj V.K. Sood, D.iriionri Fer-t Ofrtcr/ Sri R.iflgh,Djvj51r 	Forest Offjci'/erj i.K.ingh, • 	mvisional Forest Officer, 

• 	7) Peronj files of tho Office r. 
8)Guard fib, 

E:Ctry, 
Government of Trpu 

0• $1 
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Government of Tripuva 
Forest Departrient.  

l)ated,Agartaia. 
The33__1 1976. 

NOTIF 	JN. 

The Governor of TrJ.pura, In consultation with the Tripura 
Public Service Comwision, Is pleased to order that the designation 
of the Posts of the "Divisional Forest Officer" in the Forest' Deptt. 
will be changed to that of UAssitant Conservator of Forests" with 
immediate effect. These re-designated posts of Assistant Consevator 

of Forests will continue to remain in the existing Classification 
and scale of Pay of S.5O 0-9OO_50_13Oo/_ (EB after 8th & 15b 
stages). 

The Assistant Conservator of Forests/Deputr Conservator 
of Forests placed incharge of a Division will continue to function 
as Divisional Forest Officer of the respective Fores Divisions. 

By order of the Governor, 

	

.,, 	 (D..Bagcii U 

7. 	
Secretary, 3.., 	 Government of Tripura. 

. The Special Secretary to the Governor,Trjpura,Agartala. 
2. The Secretary to the Chief i4Inister.Tripura,Agai'aJ.a. 3 ,  P.S. to all Itinisters. 
. The Chief Secietary, Govrnrnent of ripura,Aga'tala. 
All Departments/s of Departments. 
The Secretary,Tripa Public Service CommIssjon,Agaala. 
This refers to the Commission's letter No.F.30(8)-TPsç/76 
dated 12.10.76. 
The Superintendent f Press,Govt.of Tripura,jartala fo 
pUblication of the Notification in the Trinura Gazette, 
The Accountant Tripura ) Agartala.The existing i,F,Os. 
list of which is enclosed herewith will conbinue to hold th 
posts of A.C.F. in their existin rcnle of Prw 	O' term 
Of their appo:I.ntrnent3 as ])•]i•  3 	arv Pay i.Lps n favour 
of the officers as A.C.F. may kindly be ssucc1 accordingly. 
The Dy.Chief Conservator of Forests,Trjpura,Auartl. 
The Ey.Conservator of Forests,Working Plan,A!artaa. 
The Treasury OffIcer,Agarta1/li Sub-Treasury Of:icer. 
The Divisional Forest Officer, NorthjMnl Au]bassa 'Ie]iamura.' 

hion :.ivision. 
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' 	• 	 ccretary, 
Gove rijilent o: riPUra. 

)t11onI 1.'t' 
rrch tYl'rl,lou: AgttiIr 



H I 

PUijiJ 	I PT T11P; 	1 T'!'T 	OF 	TNIil 	!X'VIAjfl]],,1'i'  

N. G/'il/?.i._t:Is(  

C diii 	T 	Ci (L;r 	iU.. i 
!1:ir1' 	0 	' 	i:,1,j 	N 	L) 

!çw JJihi.-L, th 	20th 	Tjnu 	i97 
30  

. 	
Oji C 2. 1C 

/ 
C, S R. 	in oxc -ls 	of th 	powc rs corforr,d by sub- 

of g(ctj0n 61 01' th  (l -crnition) 	Act, 	1971 (81 of 1071) 	rca1 with cub- ru1' 	(1) 	of 	ru1': 	3 of ti 	Ircjr i"ort Sorv:u 	(Cxr&.) 1966 	fld of all oth:r pcw rs hrcunto  th 	Ctr1 Gvrnrnnt hcr.1Dy 	C; 	it±tt 	f 	tIi 	s Of Iipur-iLpura joint 	cddrc 	of th: 	InJ.l: 	Fo: :t  With c fj LCt 	on 	in 	frn: 	th 	2Lt 	of  

(nn.  
Joi.:t 	t(;.'• 	': ()rvt. 

hTç.j 	clhi-.., 	the  

Cc' - ' forwrd fur mnfcri:iicn 	tog- 

li Lo Gov.•Tnmnts 	(with 	5 	pir: 	Co'' 
\2. 	LJj 	Ijflj')fl 	'fri'it OT1 	((;XCOflt 	T)cihI, 	:';n 	.. c'iicrry L,j;c anj Chan:iC: -h (w±th 2 s.pa.-c 	copi3) 

3, 	Ninstr,i of Law (Lcgis1.i.tvo Dcprtnnt) 

4. 	The, 	'Iinictry 	ci' 	.iA,l.rmcu1 (uro 	it; 	L': 'J'.!p! 3rc 	Cc.oncrat ion 	(Dpartont 	of A:ieu1 	rc.), 	;'j. 	Ij  cw (with 5 spar 	copis) 

TIc 	ccout:rit 	G_nr1, 	Cc.I:icrc, 	Wcr1;,..nd 	N:i. 	cJ :. 	n• Ocu, I'kw D.Lh1 

-'. 	Th: 	1 Cc:)unt1flt 	Gcnr1, 	C:ir:1 	icvinic.:;, 	Nw i).1rJ. 

1]. 	ccou1)t.flt3 	Cc n.,r't1 0  

. 	fh 	r 	? 	L1:jt;)r 	of  

9 	Thc 	Jz:p 	ct 	r 	G 	n 	.:i1 	of 	i;r:Ct:3, 	1)op:rti'.nt 	of 
r1cu].Lur., 	i 	w lJlhi. 	(with 	5 	sp::trc 	ccpic s) 

10 	Tho 	.crct:ry, Uni;n ?ublic Sr'.'ice C  

11. 	Th 	Lok 	Sec. 't;iriat, New Di1-,1 	(Co'ttc 	r:.tn. Nw D:1ij, 

I S  
fl 
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(i.)iP ,Utr  FiiNJ. 0 F P 1 iJ uNNEL ) 

'S.' 

Ncw D14-1 1  the 20th f nii'y , 10726 

	

30 	Fausl, 	13930 

G I S I R. In exercise of tI pors conferred by cub-section 
(4) of sccton 61 ol' the IJort1-1-E3tcrn Arc.a (WorgW1iLIti.Ofl 
Act )  1971 (81 of i.971) and sub-section (1) of 5ction 3 of 
the All 'India Services Adt, 1951 (61 of 1951)', read wi th 
cub-rule (J.) of rule 4 of the Indian Forest jrvico (Cadre) 
Rules, 1966, the Ccntral Governm nt hereby mkoc the 
fol1owi regulations fu.rther to amend the 1rd:i:.tn 1'ct 
Servic3( Fixat ion of Cadre Strength) Regu1.tions1 19, 
namely:- 

].. 	(1) Thcse ru1ations rna.y be ca]1d thc indian 
Forest Service (F.xation of Ca(.1re Strength,) 
Aincnd:nent Rgu1u.ticfis, 1972. 

(2) They shall come into force on the 21st d'.'y Of 
JLxr1u32y, 1072. 

2. 	In the cjchcdW_e to.tho 1ndijn Fr.st Service ('.Fixaten 
of C-d'e Strength) Regulations, 1966, 

(a) for the heading "J cam't and the nt nec occiir:-ng 
the reundc r, the following ch L 1 ho cub 1; I ut d 
nme1y : - 

ASS AN -M)bGH i.i i AY A 

1. Snior Post; undcr the State Gov.rnmC'fits 

AS SAM 

Chief Conservator of Forests 	 * 	 1 

Conservator of Forcsts 2  

I)y. Conservator of For.sts 	 14 

l'h r king P1 in 0 f L' i C or 	 2 

Focct; UtiijjatIon Officer 	 1 

P1 an fling Off ic er 	 1 

Silviculturist 	 1 

MEGIIALAYA 

Conservator of Forest 	 1 
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Conservotor of io:st 	 2 

crkin 	P1n 0.L'1cr 1 

Jint Dir:ctor_curc..p1annjrjr Ofi'iccr ti 

27 

 Scior Pos ts under the Ccntraj Govrnrnent 2 

 ?0t to je fii::d by promotion in 
corUln c.. 	with rulu 8 of tho indian 

ii'.nt 	Scrvicc 	 Rni:3, 	16 9 

A. Pots to 	be 	fi1Lc1 	by 	Llirct 	rcru.itmont 20 

5. DDOUt1:jtjCfl 	Rz servc 	i 151 of 4 Above 3 

6. LCv 	Rsc'vo @'Ili of 4 ahov . 	2 

7. Junior pocts @ 201 of 'I; abovo 4 	. 

8. Trainn 	R scrv 	(t;: 	0]' 

J)Ircct 	iucrL 	; mob L Post  

Promotion no :t n ' 

Tot:J 	;thcri.c 	tr'nth 

(b) AW2 the hulding AUVroAtra" and tho 
crr±cs occurin 	thr. 	hC: 	following  
chall 	be 	insortcJ 	n.r.:1;:- 

0  
TTpTJ RT 	IPb 

2rior, 	ots. uJc.r 	thS 	$:'tc 	Gov•:,tn:::cni's 7 

LI:1pUR 

Ccriscrv:tor 	of I cr;ti. 

'.DCpUty 	Cflsurv?tor of i"cr:.t; 2 

Ccrcorvtcr of 'Fcrts 1/ 

apLt y  Ccnorvator of Forst3 3 

 S'n'or ocsts undc'r Contral Gv.:?rnnknt 

 z-t s to 	br 	.[ilicd by p romoLton in 
acc'ronco with rujo 2 of tho 1nian 
For;st 	Service 	(i- cruibc'nt) 	i1s, 	1966. 2/ 



U,  

"I  

3 	: 

1.. t-ost 	to 	bc flflt;'d by direct 	r.crujtrncnt 6 	çV 

 Uj)UtIitofl i::servc 15 	of 4 aboVe 1 
 LOaVO 	15C1'V(.2 @11 of 4 above 1 
 Junior posts ) of 4 'ibove 1 

Tra1nn 	 ,,. 
Ci. 	aDOVO 1 

Direct  }ocruitent pot _L 
Pror!lotion post 2. 

• 	Total Authorised Strength 12 

(c) Ufldr the hoacjng 	UUflion Tcritoris t I for the existing 	fltries, the following entri 	shall be sUbstjttj, namely:-  

/ 
1 	Snjor posts under the Inion Territori..s 25 

Chief Cnservato 	of Forests 	 1 

Ccn3cvator of Frsts 

Dcputy Conservator of FQTt 	 0 

Deputy ConSrvatc.r of F)T:stS 
Depot DivisiDn 1  

Dc.puty Conservator of Forests, 
Mill Divisj.Gn 

Deputy Cnservatr of Fcrusts 
Sj.lvjculture 1 

Dcpt 	CLnservatoj' of Frsts 
Wc-rkinp Plan 	 1 

Di 

Conservator of Fori:ts 	 1 

Dopt.ty Conservator of Forcsts 	 2 

Deputy Conserv:i.tor of Fcr. sts 	 I 

Conservator of Forests 	 1 
/ 

Deputy Conscrvai,.or of Forests 	 9 
4 

J. 
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'4 	. 

DeputY dn servator of Fru 	
1 

-----. 

25 

- 	'• 	I. 

.' 

2. SLfli0r05tS under the Gntra1 GoVur 
	 7 

3. 0sts tp be filled by promotion in 
accornce with rule S of the 

IflLian 	10 

ForeSt Service .(crUitmt) iu1;S, 1966 

', 	StS o be uIlled b direct rCrU1tt 

5'. D 	
ve @ .15'/o Of 4 abovO p tatt fl 	ser 	

3 

6, 	ave "serve 	ll of 4 aboVe 	
2 

JuniOr postS @ 2o,of 4 aboVC 	
4 

TraiflPg 1csrV0 Lw 5 of 4 aboV) 	
I 

Direct RcrUitflt ?ostS. 

I 	rornot0fl 	0ta csts 	 - i8 

Total jthoriS0d strength 	
.. 

, George) 

oint 	
crotarY tb the Government of India, 

o.
1_) Now DClhil, the 	

.Jmnua.rY, 1972 
N 6/41?1_  

Copy'fOr warde 
I d for tnformatiofl to 

State GOvemeT1tS(with 5 spare copieS) 

Union erritOriS (excePt D.e1hi 	
ndicherry, 

Laccadi!Ve 	d 	digari (with 2 spare copies). 

3. 	T 	MinistrY of Food) priCUltU, oflitY d Cooperation (partmt of Agrcr1te), 

•
lS Sctiofl, New Delhi (with 5spare 

cDpeS). 

ant GCfler1,? 	rCe 
4. 	The Account 	

, or 	dMiSCll 

neouS, New Delhi. 

5. 	
Te iccountaflt General,' Ctr3l 

eVQflS, New Delhi. 

6. 	
•countt General. 

7.. The Coptr011er and Auditor Geflcl of 
Ini3, New 

Lihi. 

s 	The Iflspt0T 	
of Fc6ts, Dop.artent of 

tricU1tU, N3 Delhi (with. 5 spare 
coiCS). 

/ 

/ 
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u i pJbL1$HED ] 11 TI GJZ1TT1 Qi flflR iN PM II 	CTiOd 3 	7 

S 'Ubi SECTION i) 

NO,6/59/72 -A IS 	 — 

	

: • 	

Government of India 
Cabiriot Secretariat 

Departflleflt of personnel & 1irini.Strt1ttV 0  Ref arms 

, 	 0 	
Now Delhi-i 1  d.atd the 

ICATTON 

\\ eorciSe  of the potor8 conferred by sub 

ecion (1) of SectiOn 3 of the Ui India Services Act,1951 , 

\61 of 1951) read with rule 4 of the Inuia Forest crv1ce 

.. I 	
the Contral Govorrufleflt,0Oi.fl COfl 	tii4ofl 

.w1ti tho 	Gpvornmoflts concornod 	rcby nukes the 
fol1CMifl r'uLiOflS further to aniend he Indian Forest 

Sere lFjxn~tion DC 	etrength) rtegulatiofls,]-066, ratnelY$11 

1. 	Th 	ReguiatiOT'Y be ca1l 
(Fixatio 

d tne Indian forest 
ese 

• 	•Sevice 	n orCado trehth) Fourth Lnend 

ant RegUlat10'1S, 3 '" 
•N. 

(2) Ttiey shi13 comb Into force on 
publIcatOfl In the Gazette of dia. 	

.• 

2 0 	In the Schedule to the Indian Forest 

of Cad 	strength) 11e1atIOfl, 1966 ' 

(a) 	for the headIn"Bthar" and the entries occurring 

- 

	

	

ll be substitUted,name]Y 
thoeuflder, the fo1iing sha  

1. Senior potsunder the State GoverUt 	
£ 

Chief CoervatOr of Forests 	 1 

dditiQi Chief Cons o rvlaor. of Fore.st 	1 

ConserVatOr 9f Forests, 	
0 	4 	. 

0 • 

•Co.ert,Or of ForotS1peVG10Pm0flt Cirlo 	1 

	

• •. 	 Conservator of ForesS,1DOPartntal 

	

• 	
1 

Working Circle  

	

• -. 	

Working Plan and Conso't0r f Forests,  
Reso'CeS Circle 	 0 	 1 

jr 
Cservat0r of Forests, KendU Leaf Circle 1 

	

0 	

Deputy Conservator of FroStS 	
27 	 • 

DeputY klonservator of Frost5,Lff0reSt5t 	0• 

on DivisiOn 	
0  7 	

0 

DeputY ConservatOr Of Forasts : Dep ,-jrtmontal  
• • 
	 orkin 	jions 	zr1bgh and Mongh 2 	 0 

pUtY Consrtt0T 'f Forests, Forest 	 •.- 

ResUrCGS Survey )i7isifl 	
1 

	

• 	 0  DepY Conservator of Forests, Planni$ 	 •• 

Cell 	
1 	 1 

0 	

• 	 • 	
0 	

0 	 • 

• 	 • •\ 	 • 	

•' 	 0 •  

	

• 	0 	0 	• - 
	 •• 	 • 	

2J... • • • 	 : 

	

- 	
0 

I 	
•,d•.,j? 	 : 



puty Conservator 
Biological Park, 

Deputy Conservator 
Duty COnservator 
D,eputy Conservator 

F 

-2•- 

of Forests, J)iroctor 
Pat na 
of Forests, Rs3arch 
of Forests 7 Util1r.ition 
of Forests,Working P1n 

2.Senior posts under the Central Governnicnt 

• 1? 

1 	.,. 

54. 
.4 

C - ' 

3.Posts to be filled by promotion in accordance 
with rule 8 of the Indian Forest Service 
(Recruitment) Rules,1966 	 19 

4.Posts to be filled bydiroct recruitment 
5.i)Deput'.tion Reserve @ 15% of 4 above 
ii)ad hoc deptttation reserve 

6. Leave Reserve @ 2.1% of 4 above 
••?oJunior..posts @ 20 of 4 above 
8.Training Reserve @5% of 4 above 

	

• 	Direct Recruitment Posts 
Promotion Posts 

	

• 	 TOTAL ATJTHORISED STRENGTH 

."'.'., 

(Jt. 

0 

6 

4 
8 
2 

60 
19 
7911  

N.B3 The addition of an ad hoc deputati 'on reserve of one is to be ttJ'Ased only for manning the post of 
vlanag1ng Director,Forest Deveptnent Corporation. 

Under..'he heading 'Gujarat' fOr the estIng entries 
aly:- 	

0 

ti Conservator of Forests 	 4 
Conservator bf Forests, Extension 

	

Circle, Baroda 	 111  

the following entry shall be subst.tuted,namely:_ 

tConservator of Forests 

for theheading "Manipur-Tripura" and th€ entries Occurr-
ing thereunder, the following shall be sUbstitUted, 
natuely: - 

 

/ 

/ 1. Senior posts under the State Governments 	 17 
MANIPTJR 	 . 	 . 

Chief Conservator of Forests 	 1 
Conservator of Forests 	 • 1• 
Deputy Conservator of Forests 
Deputy Conservator of Forests, Forost 

Resources Survey Division  

3/.......  



Chief Conservator of Forests • 	.• 1 D3puty Chiof Conservator of Forosts 
• 	 Csorvator of Forests 1 

Conservator.of Forests, Soi1 Conservation 
3 
1 

Conservator Of,Forests, Deparbment.il 
cperatjons 

Conservator of Forests, Drought Pron 
1 

Area 1 Deputy Coiiervator of Forests 13 
Deputy Conservator of Forosts,Depart. 

mental Operations 3 Deputy •ConservatQr ,  of Forests, Proj ects 2 Silviculturjst 1 Technical Assistant to Chief Conservator of Forests 1 Soil Conservation Officer I. Working Plan Officer 2 
2 0  Senior posts u1ertho Central Govornont 

XP 

I 

'2 
73—  

- 

I 	 , :3 

\' 
/ ciir Consoi-vt r or 
CunserqQ) 	f i1oresi;s 
JTiputy Cojrvt or uf 	ts 

2 9  Snior p osts undo C: n :rn 1 (n 

1 
2 	 Il/ 

1 / 

/ 3. Posts to be ui].lod by promotjij in accordoo 
with rule 8 of the Indian Forest ervico 
(Recruitment) Rules, 19Gc3 	 (6 1 

I 4.. Pasts to be filled by direct raoruitent 
S 	/ 	 pUtt10 Reserve @ 15 of 4 above 12,  

6 Leavo Reserve @ 11% of 4 above. 	
•- 	 L j 7 Junior post @.2pf4 above framing Reserve @ 5 of4above 	 I '.5 .... 	

. I 	 Mre 	Recjtmt posts 
Proot1on posts 	 6 TOTAL ATHORISED SThITH  

() 	the head 	UMysoreu, red "rnatai" d 	Qq,rjag thereander for the entry 

Additiona1 Technical Assistant to Chief Conservator of Forests. e1opmont )" read "Deputy Conservator of 
-, 	 Forests (Headquarters)u• 

..{e) 	for the hediñg "Rajasthanrl and the on 	'urring  thereunder, the following shall be substitutod,namely: 
:. 	 "JASL 

1. onidr posts under the State Governnt 	 31 

4/. . . 



'J0' ___4•_ ••' • 	 _00_ i-0 --___-- 

- 

-.4- 

3. Posts to be filled by proraoti'n in 
aQoordanco with rule 8 of the Thilan 
Forest 	 11 o 

 Posts to be filled by direct recruit.nt 22 
 DepLitation Reserve @ 15 	of 4 abvu 3 
, Leave Reserve @ ii 	of 4 above 2 

7, Jiio 	posts @ 20' of 4 above 4 
• 

	

8.1 Tralrdng Reserve @ 5 	of 4 above 	 0 1 
• 	0  

Direct Rocruitent P o ts  
Promotion Post 11 
TOT.L AUTHOiUSEJ) STRENGTH 

(J) •0 •. 	UNDER SECRET&RY TO TUE :00T INDIAp 

0 - 	 -7 
H 



4 
f7 T 

cv 
,i16/AAi (iv) 	 I t 	
)VOI'flr1Q nt of India 

Cabinet *ocrotarjt 
I)opartnt of Poronr1 prid Mtrjnistretfvo 'fort 

Now Delhi, to 26th Yruery, 1977. 

QTI!PAJON 

a.3R.flo4 93) 	•Th o,ero{neof theponrs oozforrod by ib-aootic (i) of 4o 

	

	q the tfl I$t orvjoj 1t, 1951, (6j c 1951) ro.4 idth.re 4 c_' 
*v40 (Owiie) Thiloa, 1966 the crntrai covertient :nté'jj i1tt tiÔ titO 0OV6MMOA0 oonw 	hereby n.t*s thQ fo1lewth( rj- 4x* 	rjor $6 tp 	the 'Ind.*i .?orot Service (?iXILtjflfl of Ore 3trength) & 	11&!tI.y t" 

1. 	 ) lee regulat1cma rny be eaflod the Indini Forest ervioo 
(bcat.onof•Oa,dro Strength) S000d &iendnimt 

They Shall 00mb intoforoc on the date of their publiep Ltfoh  
in the G,iette of Ind.t&, 

?'r t}x? xIntrg ehdu10 to the Ind1. ?'oret *rv1oo 	iXt1Lti of Ot4re $tregth) ?e gulations, 1966 0  the fotLowng sbRIl be aibt1tutod, namely - 

DFll4 PRJD1SH 

- 

	

	SM_MEGH1hk 

BII 

.GULRAT  

}3RY.N A_ 

1ff .AGUL PRJH 

41*41 

1v!1TJ & K3JMIR 



Lk 

-. 	

• 

kERAU 

UDI 	VIVD 
4*4 

* 

QZ)ij' $*t 	M*r the Stato Oovernm ents 

Ohjif cs, nsoryor of Foreta 
OQT*ervttor of 7ota I I,1ty Oonsrjrator of Fore sts 6 
eputy Oonrv*tor of Forest3, 

Yoret 1BéU'OOBurvo
~ rost,3  

Division I Deputy Conrator of 	 ,Wfld Ltfo I 

Deputy Chief Conervattor of Forest5 I Conrvator of Fo rests 2 
Deputy Conr'ator of Fore3t3 7 
Deputy Cnser-tor of Forest8, Wild L±f 

21 1  

n iQ r Poots under Central Covemment 4 ' 

Øo1ve  

 t8 to be filled by protion in 	corde-ice 
25 

with rule 8 of the Indii Forest Service 
(Recruitnt) rkiles, 	1966,  

Pozte to be filled by direct recruiteiit 
Deputation Thc5erv-e C 	15% of 4 alove 

17 	/ 
 Lerre Reserve 	11% of 4 atxD're 

:3 
2 "  

 
Ji.n.or pot8 	% 	f  4  alzve 3, / ?rang Re5erve ® 	of 4 aJove 

Dfrct Recruitrnt po8tS : 27  4 Protion posts 
TOTAL kJTIIJFtISED 	TGTH 

_______ 

i 

/ 

'* . 



c) 

N 0 . 1 301i/1fl/3j1j;j1 
qovernniet of India 
Ministry of Enuironnnt & Forest 
Eepartrn 	of Forest 	Viild Life

ranuary,1935
hi

Dated, the 15  

The following State Forest 
Service offtcer ware nrpolnted to th. 

• Indian Forest Service Manipur & Trlpura c;dre by nromotion vid 
:N,9tification nurnberjflenttjoned against them. 

* S.No. 	Name of the oftticer 	 Notification Ho. 
• 	1.. 	Sh. Sujit KumrMukherjee 	1 O 1 3/3/77—i(i) dt i3.4.1c 2. •, 	Sh. d.Ayu Khah 	 l 701 3/5/BO_,'I3(IV) dt 14.5.15t 

2. Shri G.K Prasad (RR197o) who was a nuinted to tho sonOI scale 
w.e.f. 1.4.1975, is thejurijor most direct rcruit officiating In 
a senior post prior to 	date of a')oojntiient of Shri Sujit ,Kurnar Mukherjee. In view o 	hls he will - 	s.igned 1970 as the year of allotment and will be p'led below Shri 	 in tri:ts 

/ of Rule 3(2) (c) of Indian Fort Service(flcj'jitjon f 'en iorlty) .Ruies, 1968. 

/ .. Shrj R.Lushaj (Rn-175) is the 
junior most. cJirej, recruit who w /officiatlng in a 

sonior'} scale post orior to the aooirit; nt of Shnt * Md.Ayub .Khan to IFS. I 
view of this the year of allotm!?nt of Shri han wuidhe 1975 and he will he placed below Sh 	R ri 	.Lus}aj(RR_l97r in terms of Rule 3(2)(c) 
of the Indian For?St Service (Reriii..jo of / 	•eni.ority).Ruies, 196 0  

I ' ...  

(. V • I
.

! 	\V\N) 
 CF [MDII 

Copy forwarded for infomatjor•i and ncess ..y actia: L 

1. Secretar, Govt. of Manipur, Ilnph31. 
• .2. Secretary, Govt. of Tripura, Appointent & 3,ivjps : 	 a Agarta1a 	• 	 ptt,  

Accountant Genaral . a I  Tripura, \rtala. 
'Accountant (Jonera 1, Mini pui:,  
The offtcerB, concerrd. 

• 	

0 	
(!!.v 	v\N) 

DEPUTY SECTARY TO tLi:i CY'.'f. OF [MD IA 

I- 

H ' •' 



/ 1 	r' 	•X 
GVe!rkThCflt rzLtu 	 - 	\ __--- 
t'1initry o Ar1cu1ture 

- 	 Deprteit Agriculture & Cloope AM 

Kr! 'J. £haVsifl, 1 
L'atcd, thp 9th Oct4;r,196 6. 

LJ 

In exorc10 o th. piier3 c,nirrre4 y ulo 4 of the 

IndiQfl FercoteViCe 	 198 0  the i!rrntdc.4t In pie3i 

to conuirt, i the tfl*2i4r Ferrt ctv1ce, the ie1lowin, m bors of tito 

Inttr 	 an th jirt ctdr of !nipui 	ipUrL of 

thc.Indton Forcit btrviob iith effect :rrn the date 	noin,t CCk&Th' 

Shri M.(.. fisw: 

• 	2, hri D.Lkitti 5. 3.1973  

3. 1ri Rsmy )dttrt 	 f$,3.197 

•L1. S13.ri3.I(. Iuthrjee 	13.4,127 

: Shrt Mchd Ayub Khn 	16. 4i992 

df.. •.ACUAR) 
Js.h OL i'i..,L4 

Thn. 
Oøvefl1flLt et1ne3i9 Prz, 
raidcI,. (iiMLYAW) iith. copy oi UixLi ver5iQfl 

iOi3f3I63.XV8 	I 	 Nei: felhi, drit'1 th 	1s e 9. 1O.0 

Copy or4,b4 	jfrtftri nt 	&rf ctifl tc 1 

1. The se2cretoy verrnflt 	.ripurt, \ppoinbnit nr4 	'ice8 	ct" 

• 	niit AUART1L" 4th.reLerurICe te th.tD letter io.F.1O( 	1))..'A[8O 

• 	date th 6/th July, 1983 with Live spu.re copiec3 for the sffiocrfl 

coricene. 
2, ¶Lh Aoi.ntant Qmerii g, Tripurag 	't1. 

, Cit 	oñervntr erlrrets, Orrnxnrnt of Tripurap 	rt&1. 

df.. K.;. f%dUM ) 

	

Govornment 	

OFFICIfl 

• 	l 	-- 	• J" u 	*_ 

of Triur 	 / 
• 	 OL.fice 

 

	

of the Chief Cer 	of 
ripura, 1rta1a. 

I... 
r)tc 	Agirtali, the./, Ui flOV'64. 

Copytel" 10 3hrJ. MS. jaimonst (.Y. 	uUtcrfl 4rclo. 
• 	• • 	• 	 tt'e3. fia,y, 1y.Cn3e.rVut0r oi iO1'Ctb ,.oitiG L'1fl £&U 

RoEaJnoYitt. 	 vtr of ferct3 Uc?ci irter. 

/flor1ern regio4.Sttri S.I. iukherieo.1.1.' Dy,DireCtor wild 
	jr_,U1X1.'30Xflt 

'Theihi. 	\. 5.hDi V1ht Ayub iUin, oret survey of Indin, cul;j  irt.ct 

(ForOE1trY)Ut)V. Of Xn&tc 25UuhgnSh O) 	
£)thl'U .J.. 

6 Leraon&i f1 	f Shtt,..........'..•°' 

(1 

7 •, 	. 	? 	' 	• 	• 	•/ ,j/I 

	

f •..rt 	rvLci' of 



01- 

wyWxta 
M t 	c o U R y 

': (1 P 	1 n, : J 470  I  

I 	
1589g 

	

I(, 	

: 	 - 	 I  

	

• 	
otoy,.c/ul 	

n 	
L)  rap 

S 	
9uita. 	

dt.26.7 	
by tlt 	CAT 

N 

	

O;,; 	24.0. 	
Tp f flo30 PuiIfl.(S) waw 	cnij 	on  tot hoatj 	IOd3y .  

COnAhi 4 	
- Id 1T9/ 	

gajp 	'€h 

	

byhtcr 	
"Pur 	O34/9 

• I Inhi'hlu Mr:Iieo SC 
• 	U31' 	

to b ru. Cop 

 2 
xi:: 	p. 	ch 	

I

Erd 

d .  

Vol 

	

Ilifi I)OIIICQiWt ( 	'I, 	

fir • 	ti, 	Go 	om 1, S • 	dv, 	r • I PR-S, 	

L1YaRdV 

J (-2~ - - -  ...... jDq 

I 	

' 	

nd 	Si Qrgr, rN, 
• • 	

-.. 	. 	

. 	 S 	• 	 . . 	 .- 

	

r01 
Oogon 	

lIuJi 	
ud 	Jrr A dv,, flr . 	Jku' 	

, 

r 	
1flUrar 	

I 

flYj 

	
Cipi1 	r 	Ir, Pg,cou 	IIio, 	1 	 ny, Adu1

dv • 	

•• 	' 	 'S 	 S  

	

• 	 '' 	 . 	 U!'o 	Iouj, 	
(tdo IIlu lQIyIg 	

1 

-• 

I 	

' * 	• 	

• 	 . 	
•' 

• 	
nil u0 	

L 	
i dio 	flood1 

I  

	

— 	
tc. 	sit 

  
C 	

A)' 

...... 	

uj1t... 	• 	

• Cou r 
• 	 n1 

•:- 	 •' 	 •, 

	

I 	

. 	

• 	 r 

	

S . 	 / 	

. 	 •5• 	

*: 	- 

4J 	 S  !. 

	

• 	

• 	 •:y 	
I 	 • 

--- - -- ---- 

it 

5) 

J'! 	f 
'I 

.11 

i' 	t• 

.5 	
S.. 



L' 

• 	
— L 

¼ 	 — 	

¶ 

1 l 	I  
I 	

C 
.4 

y 

010 

• 	•..%OI%L1t £ 

I.  

	

¼ 	L 	?.1 	• 	 •' 	

. •/' 	 .,. • 
I 

•r' ••. 1 	ç 

• 	

• 

4 ' 	 ' 

ni 

4 

• ••,—. 	

'. 

• 	

\it •)  ' 	 • 

••• 
' 

• 	: 	 k );.4I\' 

-• 

• 	
• 

1•'•  .E1T 
• 	 .;': 	.., 

.4 COMA Indiid;

•  

culikulim, 

(r, ip, • 	 _____ 

uphIIVMu I • 

1 	• 

 

DAtQ  flIflfl:, •..,,.J 
4 	 • 	• 	 • • 	, 	W .V'4l4IV ti IC Ijt1 116w 

 • 	• 	 •• 	• ' 	
Ot 	;hkIi th 	i 	idy.1 . • 	.5/)'(J 	• 
LCI : 
	

y - 
• 	• 	•: 	•,. 

\ 	

• 	 J 

• 	• 	I 	 : 	• 
I • 

I 	• 	 '¼ 

79I 	
I 

I 	 • 
1 	 • 	• 	 • 	 II • 	.• 	• 

• 	1' 

• 	 I. • 

I'4 

4- 

j 

(1 

Is  

• ".4 



- 

•) L. . 7Lj. 	'tjyrQ -EL..' 
I 	 COURT No 

t 
-r OF• INDIA  

.SU I ?RE LP I  
RECOO OF PROCEEOtNGS 

ptii 	(s) for SpeCbb L3VO to Appeab (Ctvib I 	) No. (s) 	364/95 

om Tho Judgeme 	
order dat 	 290 6 . 94  

T1bU1, )1aiPUr 8
0 h, in 0. 

Unior. or ndA 

c..ntr.I Actaini1krntiv  
1•  

pothionor (s) 

Versus 

• . Cc 3W 	

Respondon'( 5) .. 

the C 
,1n(a) fc 3t3f, c/d1/ 	

jn • ho r 2CiVO SLi) 
 

..fl 	LP(C) 6/S 	
;flS 	no orcr 	

139db/ 	 ., 

Cta jfl 

24 • S • 9 5 	
This i 	

Pt;tOt (s) .,/viere c3ed on lot heatrg tody. 

Date. i d 	i9dC/95 3g ..n3t th 0ro 	t.2.6.94 p3O 

, 

T. i u tt, 	..\ 

J::t 	 • 	
r 

Mr Ju;IICC 	j. p, •J c... or,

}toc:: Mr JuttCC 

Fc te peU 	(s) 	
r. N. U. Co u 	, 	

• dv., 	
r • H 	n t 	ot a, 

jn 36A/9S 	
5455/5 	

1 	
.CV 	tb3 

9/95 	
c. 

F: hO 	0Cd1( 	- 	r. 
	

;. 	kU 

• 	

• Tr' Actv 

Or • 	

,r•' 	
.'C. 	

•• 	akr0 rty , 

UPON her'r cOe1 tI'C Coi c'i' the bc 	
0 

OROER 

Ai.. 	
1r3O 
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j 2 * 

3. 	The facte are that 8hri.K.K.0oiamj (applicant) fil. 

a potition bcfore the High Court of Medhyn Prac2eb at Jabalpur 

1 	J which on trantJfor to the Tribwial Wan regiatered as T.A.01 of 

16. In this potition the applicant ad cl1engad the 

erroneoun fixation of the rzwithor of poete to be filled up by 

the State Forest Officers in the I.F,S cadro of Maclhya Pradeish 

and prayed for h1A :appointjot to the Indian ?oront B.rvioo: 

aainct the corrected &nd increased uuabor of pasta. The 

Tribunal decided the cane (TA 81/86) on 9th June 1987 and 

'uphold the contention of the pctitiox*ern that nunibor of posts 

available for promotion were 105 and not 90 an indicated in 

Government of India'e notification dated.11,7.1984. A 

direction was iesued to the renporiderit —Govt of India to make 

nacoonary correction to the said notification. 

4. 	The potitionrs I inèretit inJ...i U.t 

(7./..81/86) and damend1ng icreanc in the proniotion quote was 

that, they wctld bcccne ontitld to be promoted to ITS tarlier.. 

However, the Trinil did not innue any specific direction in 

tho order panned on 9.6.1987. All the name it was obeervomi 

by the Tribunal in clear teris that the roupondentn ahould 

:oviow the position of the patitionern in the context of tho 

:ovinod cndro ntron.gth in the light uf the diroctiorie/ 

obnervatioao contained in paragraph 5 of the Judçmont in 

regard to the saloc.t lint of 1984. In thin regard, followinç 

obeorvatione were made by the Tribunal in that judgmonti - 

0 10. On the question of proc.otion of the pat1tioners 
we do not coniiitier it rioceneary to give any direction 
at the Dronont stags . It in open to the respondents 
to-.rcv.ew th e  position of the petitioners in the 
context of the revised cadre 6trorigth in the light 
of dirnctionn in the preceding paregraph and 
obnervatioas contained in pars 5 of this judgment 
in regard to the select list of 1984. 

(emphasis supplied) 

Contd .... 3/ 
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Further, by an order dated 16.12.1988 in1(.J.139/88. 

o1ating to T.A.81/06. th e Tribunal c1ariftod it decIsion 

in T.A. 81/86. as under i 
0 

3. 	our order passed in T.k./\.81 of 1986 
(K..Goswaxni Vs. Union'of India) alsotipulateo 
a review of the earlier Select Ccxnn'itteO .. 	• 

proceed.rxj6 subooq'uor.t.tO 1984 in the light of 
thorovisod cadre a trongth of X.F.S 	 with 1! 

reference to paras 9 and .10 of the Jugmeflto 
rho retrospective position as stood Az 1984 with 
reference to the revised cadre strength ahould , 

also be.raviowed by the duly coñetitusd 8croonir4' •[ 
Co.iimitt.ee  heading bytho )iernber of tb, U.P.S.C.. 

the Notification 
.. 	. 

irrespective, of 	the delay in issue o 

Thus,, 	do3pite the 	fact 'that a marx3.ajTuO was not issuod, 

was a clear observation asking the respondents to reviow the 

poticn o the patitionor8 in the light of the observations, 

nade. i_n the body o the Judgrnnt with roferunCo t.o the select 

list c± 1964. 

In rr.....l'.ncc rf 	h' 	'cnt 'E th T1nZ1, 	- 

Gover_TtCflt of India jsued 140ticatiOfl 0.16016/1/89A1S(II) 
.j0 

datod.22.2.1989 indicating the 	ootio p3tD at 105 for thu 

period 11 .7.1984 to 20.5.1900 ard 109 £ 	the poriod.21.5.1960 to 

21.2,1969. However, no action has boon tkcn so far to reviow the 

prcot1Onn rade between 1984 and 1989 for increadod nwtbeF of 

procnotion post5. Thi& hai lao to the flisg of tho present potiti 

6. 	Liy an afidaVlt dated.23.5.1994 filed by Shri.. 

sao1war Jha, Jt. Socra, Govt. of Imia, Miniatry of 

EnvirCr.iUflt & ForoLtO,it hio boon ot.atoc that tho diroction 

cont_nod In cara .9 of tho Judvont itc 9 : 9 92 havc boon 

jrnpiorcntod by the rotroopoctiVC tL-ncrKlment of the X.r.S. 

(iixaton cf Cadrr Strngth) 	 v ide  

notjficatiCn datoc1.22.2.1962 	In the reply filed to the 

original Ap2lication, the recpondcnt_CO'ertnt of India 

contended that the increase in the number of vsc,nci0L3 duo to 

Contd., .. .4/.- 
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retro3pQ0j0 increase in 
the flber o 	romoj, pont8 

11  

bynotj11 	
doted 22.2.1989 WQ3 £ortj no Obl 	t0 	 to8 	

d it is on the Part 
or tile respondent to 

nil 

	

the aCtUal 8Ccies to the maxl4um 
ertt. 	

up 

	

The re5pofldt No. 	
R.J.S. hati, th0 th 3ecreta, Forest s  G 	

ent f 8db Prade8h has fil 	
affdayjt to the e ect that he ba made all. 

	

attept5 to Persde the 
	

ent or 
but the 	

Ind 	to review the  
a *e iewDpC 	

veent or n8 has not agreed to hold 

The respodt& have not disputed the  the 	
th0 h5 po 	

OVC 	t Of sij 	Lj3 	
the select ij 

19 
on 	Preped 

On 21.11. 	This select U5t WELS Prepe d with refereCe to 23Yaccie 	d the correct 	strenCtb of 90. 
C0equeflt On the UPWard revj0 

re3t spectiv l 
the flber o PromojOn Ps £ro 

90 to 105 by flOtificatlo ated 22.2.1989, 	
e flber.o Vacw]ciCS to be 

rilcu from the Select 
Punel dated 2 1.11 194  

The p c 	
1ficrea 	

from 24to 

	

t has 	so aVr1d 
that zance all t 	eligibj Cid2tes 

had beer COnsered a 	Pe11 	in the 8eject is: prpQd Ofl 21.11 .198, there 

Tb 	

would not be 	)P  Cbae the zone o 
COn Serat1O due to 	creas i 

the flber 

	

respofldtS 

aVerment ha 	so not been 
contractd t  

In the coflS:ectUr o th facts 
	
drc s cl 	t 	 stces 

t the judent dated 
9.6.1987 

in t be 	 . 	 T 	81/86 Prop 	
CPPrccotOd by th repo1)dtC0 Cr Z 	1a. W, howcv 	hole tb 	

there has been nowj' 

I 
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t  

the stand taken by the 

£ncreaetjn th2 iuinber 

and no relief is 

a zjtarxl would 	rc'y' 

e real import O 	10 

of the jud,gmert dated 9-6-1987 was th,t, pdin t..L-

refixation of the strergth in thepromotion. quOta .Y was 

not possible to Sive any specific d1rct1on " 

oresent stage". Now that the notification dated 22,241939 
It 

has been issued, increasifl& the number of promotion posts 

froc 90to 105 during the period 11.7.1 14 to 20-5-138 

and from 105 to 109 during the period 21.5.1988 to 2.2.1989, 

it s possible for the State Govemjnent torcvie 	h. 

case of the ap?liccnt 	th rcfence to the revisr.  
vacancy position. In fact, there is a 5peific di:'ection 

of the Tribunal to do sO. It apPears  that the Str:i 

3ovenent in$tead Qf reviewing the pOsition of prion 

of the Petitioners in TRJ .31 of 1986, in purauanc- o: ih 

increased quota of promotio n  for the State Forest Syjce 

Officers, begaln lead..Lng with the Govt of Ind:'.a 

for hOlding a review 	O. The 	 of th Principal. 

5 ecretc.:y, Forest, G OVcent of aPradesh is aiso 

to the effect that despLte - his best effortc, the Cc rment 

J. India has n- agreed to hold the revie w DPC. 
• 	 ....... 

10 	Taking into account the pleadings of t"c p:.rties 

as contained in paragraph 22 and 2 of the reply Of  

spcndant nO'1 it would be clear that the applicant 'as 

placed at ser!el nunber 43 of the select list of t* 

di3bcdiece of the Tribunal by the respondentB. 	e are 

at the name time unable to approve 

respondcnt_Govei. ant of India tha 

of prOznotjonal posts is fortuitous 

a±issible to the applicant. Such 

the entire litigation nugatory. TI 
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to be rodifficulty as to why the Goyement 
cannot be dire c tedto appoint  the applic an . t to IPS on the 
ba.jJ of 

select ljt of.1994. However, we consider it 

=ore ôpprOPraj e 
 to direct the respondents to converw.a 

-evtew DFC within a period of three zonths of COnUnicatjon 

cf thi3 Judgme- to consider the promotion of the applict 

wtb reference to his positio n  in the panels for 1085 
(prepared On 21.11.198) 	d onwards, the nber of 

Vaocjes in uccordce 	th nOfjcatjon dated 22.2.189 

also keepin& in view our °er dated 13.12.1991 

• 	rservi 	the post for the applicant. 

i. 	In tnc result the pcit10 (0.A.394/90) and 

C 	37/92 are 	posed of with the observations contomned 
in 

"'he body of t e .jugwt. The notices issued to the 

• resondents in CP 37/92 are discharged. 

Parties are left to bear their own costs. 

Sd! - 
Sd - 

IR. Hariharen ) 	 (D.K. Agrawal) 
bcr (A) 	 Vice Chajrnjn 
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31)L1'U(1 BC'CH 

CAfl/5 BuildinO, 
15, Civil Linos, 
JI\3ALPUfl (MP) . 
PIN - '02 001 

	

Oatod 	 \ c\ 

ra,1 :omrnunicton or ordcr LJr20,  C trAdmiflarUtVO TibUnai. 

(Proceduro) Rules 

prOm 

Tho flogiztro, 
• 	Thntra1 Ac)miriL3erQtiVo 	rjbunuL 	 0, 

abo1pur onh, 
J6ALPUR. 

To — '- \ 	-' 

• 	 CC\\ 

floqLtration No._ 

otuoofl 

\: A P7LICRNT 

• 	 end 

nEP0NDENt 

I r 

I ci dlrectcd t o 	;nd horcuith n copy of 3udgmart/0rd 

atod C\ .  (' 	\ C\C72c23e.. by this TribuflC1. Bench conpi9ing 

Hon'bin Shri S.K.S.C: Vice Choirmon ent Fton'blO Shri 

k.i. KhoroIcbor,ir. 	: oovo noted cao, 	ur inormotior1 nnd 

csoy oction, IC cn 

P1ceo ockflC'1QCC rCCO)pt. 

'curs reithruI1y,  

zTRAR 

I- 
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PUBLISHED IWTjE G?iETPE OF INDIA PART II SCTI.N3(1)( 

No . 16016 /6/90_AIs(II)_A 	 C '(Vr, 	\\ 	
Government of In5ia 

	

 T. MiItry of Person 1, Public Grievances & 
Pfl3jOflS 	

v  
IPVRA 

	

Deartrnent of Pr3onn.1 & Training 	., 

New Delhi, the 
:--/ 	'-A.,

NOTIFICATION 
- 4 

 ••. 

. 	

4 
-  

GSR No....,.,in exorcj 	
- 

of the powers conferred by 
sub-8ètj0 1(i)  Of Setjon 

 3 of the All India Services Act, 1951 (61 of 
• l951), road with rule 4 of the Indjn Forest 

Service (Cadre) / 	!Rules, 1966, the 
Central Government, in COnsultation with :t 	Govarnmon 	of Manipur and Trioura, hereby makes :fonowing regu1aj3 

further to amend the Indian Forest 
• 	

•Servjc (ixatjon of Cadre Strength) 
REgulatjon, 1966,namely: • 	• 	• 	r * 	

(1) 	
regulations may be called the Indian . 	r • 	 '- 

 
Forast Service (Fixation of Cadre Strength) 
Amendment Regulans, 199O. 

•(2) They shall com into force on th date of their 
-. 	 publicajon in the offica1 Gazette. • 	':: iT:' 	 '  

• 	 2. 	I.the 	Schadula to the Indian Forest Service 	 ' • 	•:. 	 'Fixa0 
of Cadre Strength), REgulatjos, 1966, for th heading 'ManIPU_Tr1PUraII and the entrjg occuring  • 	

the following shall be sUbstitUd, namely: 	
thereunder

- 1•. 	

• 

	

: 	
'MANIpUR - TRIpRA 

	

Senior Duty Posts intheState Go rrnnont(j) ,3 
	I Principal Chief Conservator of Forests 	 1 Chj 	Conservator of Forests (1ldl1fè)' 	 1 - 	 . - Chief Conservator of Forejta (Goneral) 	 - 	1 

Consevator of Forest.s 	
0 	

3 
Deputy Conservator of Forests. 	

-• 	 7' • 	 . Dopuy Conservator of Forests 
 (REsources Survey D1vij0) 	 . . 

'Peputy Conservator of Forests (Wi1d1jf) 	 1 

	

. 	
. 	Deputy Conservator of Forests(workjng Plan) 	 2 

, 	
Deputy Conserv.at3r of Forests (Social Forestry) 	j 
Deputy Conservator f Forestg(Soil Conservation) 	2 
Deputy, Consorvr of Foe3ts(Huartr) 	 1 -: 	Deputy COnsCrtjr of Forests" 
(Researcn, silvicultur & Trining) 	 1 

.•. 

Deputy Coaservtor Df Forests (Rubber) 	 1 
''- 	. 	

• • 	•' 	
'•• 
- _•J 



	

.\ .•I I.' 	•.4 • 	 I 	

I 

/ 	 \ 

's 
. 	

-. 

_ - 2 - 

	

.: 	 c... 

eniorDutY posts under t 	
Gv_t(2b0 	 23 

' '::' 	 •. 	. 	. priflCp3l 
Chief ConserVtDr or Forests 

Chief coservtr of Fr5t5 -- 	

- - 2 

: 	 3 . •. 	- 	. 	. .• i. •  '. .. . 	 .. 
Corvt0t of 	tSt5 

 

A 	
' 
PU'Y Cons vt0r of Forests - 	_---- 

Deputy 
Consert)r of Forests (Wi1d1Lf) 

1 	Dpty Cn8et0r 
of Forosts (orking P1fl) 	

2. 

• 	 •':'. ConsrV3r f FçStS 
(oudquarter3) 	 I 

.• •. • 
DeputY 	

r Conservator of orests (ReserC) 	
1 

	

•, -.4h: ' -. 	. Deputy ConsorVator of FLuStS Trainin) 	
1 

D2pUtY CnsrVat0r of 
FOstS (Pl3nnlflg & D3ve1)Pmeflt) 	1 

ro 

Deputy Conservator of ForestS (Ptnnig & Socil t)rejtry) 
	1 

of 	nipUr & TripUr3 Cdr 

2.central DepUttL0fl 	
@ 20% of 1 aboVe 	

9 

PostS 
t) be fi11d b promD'CtOfl in accoVdaIce with 

.1 	
rule B f the Indifl For.3tS SrviCe 

(rcruimt) 

• 	 RuleS, 1966 	
. 	 18 

PostS to be fi1id by djrCt rcruitm0flt 	
. 	37' 

DepUtti0fl Resrv @ 25% •f a1 ab3ve 

	

.6. 	JUfli) pests, Lev Res..?rve & 
1j fl iflg RescrV 

/ Dirct R2cruitmGt posts 	
6, 

	

/ 	
Prinotlafl Postl

18  

	

................... 	.. .. 

	

Total Authorisad Strength 	
80 

(CHMWER PRAtASH) 
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3, 

 

IS(Iv) 	20.7.7k 
	

16.8.75 26, 6/59/72 	
812 	3.8.74 

27. l6Ol5/8/74( 	
31.3.75 	2227 

	

24.12.75 	171 	
1711.76 

29. 16016/16/7S( 	16 6 76 	O7(C) 	lb 6 76 

H30:. 6/59/7Is() 	6,7.76 	1064(E) 	27.76 

6/29/75-AIS(IV 	6.7,76 	
44(E) 	5.7,76 

16016/29/75_AIS(IV) 	3 3.73 	
750(L) 	3.3.76 

33• i6Ol9/29/75( 	26.2.77 	93(E) 	
26.2.77 

l6Ol)/29/75AIs(11) 	5.10.77 	
631(E) 	5.10.77 

41 	
35. 16016/2)/75-!IS(IV) 	6.1 78 	13(e) 	6,1,78 

36. 16Oi6/8/75-IS(I) 	13.7 78 	
360(E) 	13.7.18 

r37 l6Ol6/29/75AIS() 	29.8 78 	
436(D) 	29 8.78 

38. i6 Is( 	?5,8.60 	486(E) 	
258.80 

oiS/18/80_ 
•39. l6OlS/25/79-IS(1) 	30.9.80 	

562(E) 	30.9.30 

:4 	
lSOi6/7/80_1S 	3,11,80 	626(E) 	3.11.80 

41. 16016/8/80_\IS(iV) 	11 80 	61E 	4. 
ii 30 

4. iSOlG/12/80IS() 	15.1.81 	
20E 	15.1.61 

i6Ol6/16/B0*AIS() 	23.1.81 	
31E 	23.1.31 

l6O16/2/80-S() 	27.2.81 
	84E 	27.2.81 

l6O16/2/80 	
456 	9.5.81 

16016/20./80 	 23,5.81 	363E 	
23.5.81 

',..J.47 •  i60l6/21/80 iS(IV)- 	2.6.81 	
376E 	2,6.81 

48. l6Oi6/i8/0( 	
.3•.8i 	 96. 	Al 

.49. l60l6/22/30( 	16.11,81 	602E 	16.11.81 

	

•: ,' 	

, 15° l6016//81_S(') 	17,11.81 
	60C 	17.11.31 10.12.31 

'51. 16016/1/30IS(IV) 	10.12,31 	
653E  

52. 160i6/3/31_'IS(IV) 	11 12 31 ' 657 	
11 12.81 

.:53 16Ol6/3/3l-IS() 	1.4.32 	
254E 	1.4,82 

l6016/13/81-13' 26.4,32 	
354E• 	26.4.32 

l60i6Il7/80 	
27 .4,32 	355E 	

27,4.32 

I 	lSoiS/l130_l\I3(1v 	
31,5.82 	478 	

31,5.132 

57. i6Ol6/l7/79_ts(1 	iO 3.32 	
50E 	30.3 32 

53. lSO16/9/81-AIS() 	iZ.i.33 	
24E 	12.1.33 

.59. l6Ol6/2/8-AI 	)- 	 23,2.35 	126 	
23.2.85 

	

4 	
60.lSOl6/2/34-S 	25.3.85 	308E 	

26.3.3 

' 61. 16Ol6/3/85IS(IV) 	
29.3,35 	327E 	

29.3.3 

	

• .:. 	'. 	62.: 
15016/4/35\ISV 	12.6.85 	

489E 	12.6.35 

.. 	63. i60i6/1/86I6( 	
25,3,86 	266 	

12.4.36 

.64,5016/2/36-S( 	6.3.36 	654 	30.3.36 

/ 	55. 160l6/3/86IS 	
59 86 	763 	20 9.86 

	

. 	
66 l6015/.7/36AIS( 	.3,9.86 	793 	27.9.3 

57 i5OlS/6/36IS 	3,9.36 	796 

th 68. 16Ol6/.3/86IS(I1) 	13,9.86 
	835 	

4.10.86 

	

1 • 	69. 16316/4/36IS(1I) 	
13.9.36 	837 	

4.10.86 

. 	70. 116/5/86 	
i.i0.86 	830 	

iB.10.BS 

	

•1 	
71. 16015/9/33 	S(II) 	

24 2 37 	16 	
3.87 

72. 16016/2/37-IS(1' 	i5,5.7 	
407 	30.5.87 

.73 iSOl6/6/37_IS(1I) 	31.3.37 	
619 	i.3.37 

	

.1 	
74• 16016/10/97P4IS(II) 	16.10.37 	

30231.10.37 

75. 16016/4/37_S 	27.10.97 	826 	
7.11.37 

-•7 	335 	14.11.87 



31.10.66 1673 31.10,67 
27.12.65 LI 7.1.67 
27.47 653 W .5.67 

654 6..67 
5.57 639 13.3.67 
31.5.68 1E33 8.E.68 

187 9..69 
8.1.70 80 17.1,70 
9370 43 5 .  21.3.70 
24.3.70 545 4.4.70 
30.9.70 .1802 24.10.70 
23.1.71 135 24.1.71 
23.1.71 136 . 	24.1.71 
25.4.71 665 8.5.71 
20.41.72 45(E) • 20.1.72 
21.1.72 47(8) 20.1.72 
20.1.72 4e(E) 20.1. 1 2 
30.11.72 47a(E)( 4.1.72 
2.4.73 192(E) 	• 2.4.73 
2,3.6.73 321(E) 27.6.73 
13.0.73 391(E) 10.8.73 
3.1.74 142 9.2.74 
2.2.74 23(E) 2.2.74 
17.6.74 273(2) 17.6.74 

• 	300(E). 5.7.74 

/ 

• .4/- 

.., '• '• 	 '44 	 •.• 

I' 
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JThePincipa1 regu1tions were notfiod vid Notification 
dated 31.10.1966 a GSR o.172 in the Gazett3 

of India - Ectrordinary of 31.10 1066 and Indian Forest 
rvi.ce (Fition of Cadre Strength) REgu.atione, 1956 ha3 

Jir 4 	
benamendd vide NOtt1f1c8tifl3 given b'1o..:- ....' • Th 1• 	• 	- 

•, . •1s S • • 	 • • 	 • • * • 	• Se.'.... 0••••e•. • . S • •• 	nan... 
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6/1/66-Ms (1IV) 
2.6/!/e.G-AIiIv) 

4 	
3. ô/1/6'-\T (Iv) 

. 	2/' -.e. is 
6.,' _ jc.(Ly) 

C'5,' 3-f3(t') 
I 	7 	 (IV) 

	

4.4 l et
86 	6/1/-PIIv) 
9.6/i/cOeAig(IV) 
10.. 6/11/70-JI3(IV) 
11 4 4, 6/6/70-fdsIv) 

6/1/71-A1s(Iv) 

44 •" 
	 14.6/36/70-1 I1(1v) 

6/ 1//i LII) A 
1 	

16. 6/41/71-JIs(i)-c 
..: 	, 	. .17. 6/41/71-Al6(tv)-o 

18. 6/36/72-r'.ig(v) 
Th .. .....

Ii•J•'• 	
19.' 6/49/72-\IS(Iv) 
20. 6/59/72-Is(Iv) 

p22. 6/59/72-AIs(Iv) ................. 	
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PUBLISHED IN PART II SECTION 3(1) OF GA" TE OF INDIA 
E)(TRAORDINARY1DATED 3I.,2•1'?7) 

NO 11033/'k5/95-AIs(II)-c 	 VA 
Governnint of India 

:f4inistry of Personnel :  Public Grievances & Pe'nsions 
Department of Persosnnel and Training 

New Delhi, the 3/..J DecemLc!r 1997 
NOTIFICATION 

G S R No 74i7 	In exercise of the poweres conferi 
bsLth-section (1) of section 3 of the All India Services Act, 

read with sub-rules (1) nnd (2) of rule 4 of the Indian 
I. 

$orastj"Sørvice (Cadre) Rules, 1966, th Central Government in 

cknsLltat on iiith the Governments of the ctates concerned, hereby 
Mákethf 101lowing regulations "to amend the Indian Forest Service 
(-Fi*ition of Cadre Strength) Regulations 1966, napely 

(1) These Regulations may he called the Indian Forest 
ce 	ixation of Cadre Strengt.h)ThZyd. Amendment Regulations, 

.•. 19g. 

(2) They shall come intoforce on ISC J . 

2. 	In 	the 	Schedule 	to 	the 	Indian 	Forest 	Service 
(Fixation of Cadre Strength) 	Regu3at ions, 	1966, 

(1) 	Under 	the heading 	'Andhra Pradesh" ; 	for 	item numbers 

3, 	4, 	5 and 	6 and entries 	reIat.ing 	thereto, 	the following 
shall 	be substituted, 	namely:- 

"3. 	State Deputation Reserve a ,  21% of 
Item 1 above 20 

4. 	Training Reserve @ 3.5% of 	Item 	1 above 3 

'5. 	Posts to be filled by promotion under 
Rule 8 of 	the Indian Forest Service 
(Recruitment) 	Rules, 	1966 	'not.exceeding 
33 	1/3% of 	Items 	1, 	2, 	3 and 4 above 39 

Leave Reserve and Junior Posts Reserve 
16.5% ofI.tem 	1 	above ' 13 

Posts 	to be 	filled up by Direct 
Recruitment 	(Items 	1+2+3+4+6-5) 	 ., 93 

Direct Recrtuitment. 	Posts 93 

Promotion Fosts 39 

• 	

Total 	Authorised Strength 132" 

(ii) Under 	the heading "Arunachal 	Prdesh--Goa-Mizoram and 
• 	Union 	Territories", 	for 	item ntisnhers 	3. 	4, 	5 and 6 	and 

entries 	relating 	thereto, 	t.h.. 	fol 	•iing shall 	be 
substituted, 	namely 



..... •. 1,  

11 
'3. State Deputation Reserve 0 25% of 

Item 1 above 

4. Training Reserve @ 3.5% of Item 1 above 

.5. Posts to be filled by promotion under 
Rule 8 of the Indian Forest Service 
(Recruitment) Rules, 1988, not eceed4ng 
33 1/3% of Items 1, 2

, , 3 and 4 above 

• 

	

	6. Leave Reserve and Junior Posts Reserve 
@ 18.5% of Item 1 abovel 

7. Pasts tobe filled up by Direct 
RecruitmAn1 (T#.n - 	 - 	 -.••-.. 	 .. 

 110 

Direct Recruitment 	Posts 	 -- 110 

Proqnotjon Posts 
46 

Total Authorised Strength 	. 156" 

(iii) 	Under 	the 	headina 	"Assam-P4eghalaya",, for 	item 
numbers 	3, 	4. 	5 and 6 and entries relating thereto, 	the. 
foflawing shYl 	he substituted, 	namely:- 

"3.. State Deputat.ion Reserve QP 25% of 
Item 1 above 

18 

Training Reserve @ 3.5% of Item 1 above 2 

Posts to be filled by promotion under 
Rule 8 of 	the Indian Forest 	Service 
(Recruitment) Rules, 	1968, 	not exceedirg 
33 	1/3% of Items 	1, 	2 	3 and 4 above .35 

Leave Reserve and Junior Posts Reserve 
16.5% of 	Item 	1 	above 	 . 12 

Posts to be fifléd up by Dirct 
Recruitment 	(Items 	1+2+3+4+6-5) 83 

Direct Recruitment 	Posts 83 

Promotion Pasts 
35 

Total 	Authorised Strength 	 -- 118" 

(iv) 	Under 	the heading 	'Bihar 	for 	ite,ii number:s 3, 	4, 	5 
and 	6 and entries 	relating 	thereto, 	the 	following 	sh.11 
be substituted, 	namely 

'3. 	State Deputation Reserve 	25% of 
• 	Item 	I 	above 	 . 26 

Training Reserve 	3.5% of 	Item 1 above 4 

Posts to be filled by promotion under 
Rule 8 of 	the 	Indian Forest 	Service 
(Recruitmert) 	Rules, 	1986, 	not 	exceeding 33 	1/3% of 	Items 	1. 	9. 	 4 

23 

46 

- 	16 



lv Rev flnd JtInjor Po 	eserve - 	/• • 	
16.5% of rt.em 1 above 41 

7. Posts to be filled up by Direct 
' 	Recruitment (Items 1+2+3+4+65) 

( 	 Direct Recruitent Posts 

17 	 i 

121 

121 
Promotion Pot 

Tota' AuthOrisod Strength ------ - ----- ----- - - ------ --a_____ 52 

173 

I
(v) Under the heading "Gujarat", 

for items numbers 3, 4, 5 and 6 and entries relating t.hereto the following sha 
Substituted, namely 	 fl  

State Deputation Reserve 6b 25% of 
Item I - ... 

16 
4,. 'Training Reserve 	of Item 1 above 	 2 

5. Posts to be filled b>' promotjo0 under 
Rule 8 of the Indian' Forest Service 
(Recruitment) Rules, 1966, not exceeding 

• 	33 1/3% of Items 1, 2 1  3 and 4 above 	 31 

. Leave Reserve and Junior Posts Reserve 
@ 16.5% of Item 1 above 	

10 

7. Posts to be filledup by Direct 
Recrujment (Items 

1+2+3+4+6) 	
73 

•Direct Recruitment Posts 	
73 

Promotion Posts 	
31 

'1 tel Authorised Stren9th 	
104 

IV 	Under the heajng "Haryan" 	
4, 5 for item number 3 and 6 

and entries elating thereto the follø0g shall 
be 9Ubsftuted namely 

"3. State Deputation Reserve @ 25% of 
Item 1 above 	

. 	 10 
Trajnjr9 Reserve 	3.5% of Item 1 above 	 1 

Posts to be filled by promotion under 
Rule 8 of the Indian Forest ,ervjce 
(Recruitment) Rules, 1968, nt exceeding 
33 1/3% of Items 1, 2, 3 andI

4  above 	 20 

Leave'Reserye and Junior Posts Reserve 
@ 16.5% of Item 1 above 	

7 

Posts to be filled up by Direct 
Recruitment (Items 1+2+3+4+65) 	 49 

Direct Recruitment Posts 	. 	 49 

) 



Promotion Posts 20 

Total Authorised Strength 69" 

(vii) 	Under 	the 	heading "Himechal 	Pradesh" for 	item 
numbers 	3, 	4, 	5 and 6 and entries relating thereto, the 
following shall 	he substituted, 	namely 

State Deputation Reserve @ 25% of 
Item 1 abov 16 

Training Reserve 	3.5% of 	it.m 	1 	above 2 

S. Posts to be filled b>  promotion under 
Rule 8 of the Indian Forest Service 
(Recruitment) Rules, 	1988, 	not exceeding 
33 	1/3% of Items 	1, 	2, 	3 and 4 above 32 

8. 	Leave Reserveand Junior Posts Reserve 
•0 16.5% of 	Item 	1 	above 11 

7. 	Posts to be filled up by Direct 
Recruitment 	(Items 1+2+3+4+6-5) 75 

Direct Recruitment 	Posts 75 

Promot.ion Posts 32 

Total 	Author ised Strength -- - 107" 

(viii) 	Under 	the 	heading 	"Jamrnu & 	Kashmir" for 	item 
numbers 	3, 	4, 	5 and 6 and entries relating thereto, 	the 
following 	shall 	he substituted, 	namely 	:- 

"3. 	State Deputation Reserve Q 25% of 
Item 1 above 15 

Training Peserve @ 3.5% of Item 1 above 	 2 

Posts to be filled by promotion under 
Rule 8 of tha.Indian Forest Service 
(Recruitment) Rules, 1968, not' exceeding 
50 % of Items 1, 2, 3 and 4 above 	 45 

Leave Reserve and Junior Posts ieserve 
@ 16.5% of Item• 1 above 	 10 

Posts to be filled up by Direct 
Recruitment (Items 1+2+3+4+6-5) 	 55 

Direct Recruitment Posts 	 55 

'.Promot ion Pists 	 ' 	45 

Total Authorised Strength 	 100' 

(ix) Under 	the heading "Karnatlll4n' for entries 3, 4, 
	5 

and and S and entries relating thereto, 	Lhe following 

shall be substituted, namely :- 

I 



/ StAtm 	D'th, 	Fnqerv 	2% ol Item 1 above 
25 

4. 	Tranng Reserve 0 3.%  of 	Itrn 	1 	above / 4 

Posts to be filled by 
promotion under 

Rule 8 of the Indj1n Forest Service (Recruitment) 	Rulê, 	1966, 	not exceeding 33 	1/3% 	 'iR of Items 	2, 	3 and 4 above 49 

8. 	
Leave Reserve and Junior Posts Reserve 

18.5% of 	Item 	1. above 
16 

7. 	Post5 to be ffléd up by Direct 
Recruitment 	(Items 	1+2+3+4+6_5) 

116 

Direct Recruitment 	'Posts 
116 

Promotion POStS 

49 

Total Authorised Strength 
165' 

(x) 
and 

Under the heading "Karala 	for 	item numbers 6 3, 	4, 	5 

be ?ubstituted 
and entries 	relating 	thereto, 	the 	following 	shall namely 

"3. 	State Deputetjo0 Reserve 	25% of 
Item 1 above 

14 

Training Reserve @ 	of 	Item 	1 above 2 
Posts to be 	filled by promotion under 
Rule 8 of 	the Indian Forest 	Service 
(Recruitment) Rules, 	1968, 	not exceeding 33 	1/3% of 	Items 	1, 	2. 	3 and 4 above 27 

6 	Leave Reserve and Junior Pst 	Reserve 
@ 16.5% of Item 1 above 

8 

7.' Posts 	to be 	filled up by Direct 
Recruitment 	(Items 	1+2+3+4+6-5) 62' 

Direct Recrujtent 	Posts 62 

Promotion Posts 
	27 

Iotal Authoriged Strength 	 89" 

(xl) Under the heading "Madhya Prade,;h' for item numbers 
3. 4, 5 and 6 arid entrjeg rel,ting thereto, the following 
shall be Substituted, namely - 

State Deputation Reserve 	25% of 
Item I above 	

. 	 59 

Tra,nC Reserva@ 3.5% of Item 1 above 	 e 
.5. Posts to be filled by promotion under 

Rule 8 of the Indian Forest. Service 
(Recruitment) Rules, 1986. not exceeding 
33 1/3% of Items 1, 2, 3 and 4 above 	 115 



; 	 I.'.. 

: 

S. Leave Reserve and Junior Posts Reserve 

18.5% of Item 1 above 	 38 

7. Posts to be filled up by Direct 

Recruitment (Items 1+2+3+4+6-5) 	 270 

Direct Recruitment Posts 	 . 	 -270 

Promotion Posts 	 15 

Total Authorised Strength 	 385" 

(xii) Under the heading"Maharashtra for item number 3, 

4, 5 and 6 and entries relating thereto, the following 

shall be substituted, nameI'' 

"3. State Deputation Reserv 	25% of 

Item 1 above 	 28 

Training Reserve @ 3.5% of Item 1 above 	 4 

Posts to be filled by promotion under 
Rule 8 of the Indian Forest Service 

(Recruitment) Rules, 1966,, not exceeding 

33 1/3% of Items 1, 2, 3 and 4 above 	 55 

Leave Reserve and Junior Posts Reserve 

@ 16.5% of Item 1 above 	 18 

Posts to be filled up by Direct 

Recruitment (Items 1+2+3+4+6-5) 	 130 

Direct recruitment Posts 	 130 

Promotion Posts 	
55 

J Total Authorised Strength 	
185" 

'~ x jji)  Under the heading "P4anipur-TriPUra 	
for item 

7/numbers 3, 4, 6 and 6 and entries relating thereto, the 

following shall be substituted, namely :- 

"3. State Deputation Reserve @ 25% of 

Item 1 above 	
13 

4. Training Reserve @ 3.5% of Item 1 abova 	 2 

S. Posts to be filled by promotion under 
Rule 8 of. the Indian Forest Service 

(Recruitment) Rules, 1968, not ecceeding 
33 1/3% of Items 1, 2, 3 and 4 above 	 26 

Ii. 

S. Leave Reserve and Junior Posts Reserve 

3.. / 4'' 	@ 18.5% of Item 1 above 
" 

7. Posts to be filled up by Direct 

Recruitment (Items 1+2+3+4+65) 	
61 

Direct Recruitment Posts 	
61 



- 
Promotion Poets 	

26 / 
.'' . 	 Total Aut.horjged S€rength 	

87 / 	. 
(xiv) Under the hadjng 

"Nagaland 
for item numbers 3, 4, 

5 and 6 and entries relating thereto the fol 
lWig shall be SUbstitUted namely 

"3. State 
DOP!UtRtion Reserve @ 25% of 

Item I above 	
S 

Training Reserve @ 3.5% of Item 1 :it,ove 
	 1 

Posts to be filled by promotion under 
Rule 8 of the Tndian Forest Service 
(Recruitment) Rules, 1966. not exceeding 

33 1/3% of Items 1. 2, 3 'and 4 above 
	 10 

Leave Reserve and Junior Posts Reserve 
@ 16.5% of Item 1 above 	

3 

67, POstS to be filled up by Direct 
Recruitm. 	

(Itms 1+2+3+4+6...5) 	
23 

Direct Recrujtnt Post9 	
23 

Promotion Posts 	
10 

Total AuthorjsSd Strength 	
33" 

(xv) Under the heading 'Oris" 
for item numbers 3, 4. 5 7  

and 6 and entries relating thereto the following shall 
be Substituted, namely 

State Deputation Reserve @ 25% of 
Item 1 above 	

1 

Trainjg Reserve @ 3.5% of Item 1 above 
	 2 

Post5 to be filled by promotion tinder 

Rule 8 of the Indian Forest Service 
( Recruitment) Rules 1965, not 
33 1/3% of Items 1, 2, 3 and 4 ahr>ve 	 36 

Leave Reserve and Junior Posts Reserve 
16.5% of Item 1 above 	

12 

Posts to be filled up by Direct 

Recru,fment (Items 1+2+3+4+6_5) 	
85 

Direct Recruitment Posts 	
85 

Promotion Posts 	
36 

itl Authorised Stren9th 	
121" 

(xiii) Under the head'ng "Punjab" for item numbers 3, 4, 5 

and 6 and entries relt.ing thereto, the following shall 
he substltute(j namely :- 



.-. s 	- 
• 

;,.3. State Deputation Reseva QP 25% of N. 
Item 1 above 7 

4. Training Reserve 	3.5% of 	Item 	1 	abo\ 1 	.( 

5. Poets to be ffled. by promotion under 
• Rule 8 of 	the Indian Forest. 	Service 

(Recruitment) 	Rules. 	1968, 	not 	oxceedinç; 
33 	1/3% of Items 	1 	2, 	3 and 4 above 13 

6. Leave Reserve and Junior Posts Reserve 
@ 16.5% of Item 1 above 4 

7. Posts 	to be filled up by Direct. 
Recruitment 	(Items 	1+2+3+4+6-5) 32 

Direct Recruitment 	Posts 32 

Promotion Posts 13 

Total Authorised Strength 45 ••  

-- 	----- 
(xvii) Under the heading "Raasthan" for 	item j numbers 3 

• 4, 5 	and 6 and entries relating thereto, 	the following 

shall be substituted, 	namely  

"3. State Deputation Reserve @ 25% of 
• Item 1 above 17 

4. Training Reserve Q 3.5% of Item 1 above 2 

S. Posts tobe filled by promotion under 
Rule 8 of the Indian Foç,est Service 
(Recruitment) 	Rules, 	196, 	not exceeding 
33 	1/3% of 	Items 	1, 	2, 	3 and 4 above 33 

.6. Leave Reserve and Junior Posts Reserve 
@ 16.5% of Item 	1 	above 11 

7. Posts 	to 'he 	filled up by Direct 
Recruitment 	(Items 	1+2+3+4+6-5) 79 

Direct Recruitment 	Posts 79 

Promotion Posts 33 

Total 	Authorised Strength 112" 

(xviii) Under the heading "Sikkim" for item numbers 3, 4, 
5 and 6 and entries relating thereto, (- following shall 
be substituted, namely :- 

State Deputation Reserve 	25% of 

Item 1 above 	 5 

Training Reserve 0 3.5% of Item 1 	above 	 1 

• 5. Posts to be filled by promotion under .  

Rule 8 of th6 Indian Forest Service 
(Recruitment) Rules, 1966, not e xceeding 

10 

	

33 1/3% O fO Items  1 1  2, 3 ind 4 ah 	
•  



_ F0  Leave Reserve and Junior Posts Reserve 
@ 16,5% of 	Item 	1 	above 3 

Poses 	to be filled up by Direct 
f 	 Recruitment 	(Items 	1+2+3+4+6-5) 24 

Direct Recruitment 	Posts 24 

Prornoton Pot 
10 

Total 	Authorjsed Strength 34" 

(xix) 	Under 	the heading "4milnadu" for 	item numbers 3, 4, 	5 	and 6 and entries reating thereto, 	the following 
shall 	be substituted, 	namely 

State Deputation Reserve @ 25% of 
Item 1 above 

22 

Training Reserve @ 3.5% of 	Item 	1 	above 3 

Posts to be filled by promotion under 
Rule 8 of the Indian Forest Service 
(Recruitment) 	Rules, 	1966, 	not exceeding 
33 	1/3% of 	Items 	1, 	2. 	3 and 4 above 43 

• 	 6. 	Leave Reserve and Junior Posts Reserve 
@ 	16.5% of;Tt.em 	1 	above 14 

7. 	Posts 	to be 	filled up by Direct 
• 	 Recruitment 	(Tt.ems 	1+2+3+4+8-5) 102 

Direct Recruitment 	Posts 102 

Promotion Posts 	 . 43 

lotal 	Authorised Strength 145" 

(x.x) 	Under 	the headinp 	"titter Pradesh" 	or 	item 	numbers 
3, 	4, 	5 and 6 and entries 	relating 	thereto, 	the following 
shall 	be 	substituted, 	namely 	:- 

"3. 	State Deputation Reserve @ 25% of 
Item 	1 above 43 

Training Reserve 9 3.5% of 	Item 	1 	ahovE 6 

Posts to be filled by promotion under 
Rule 8 of 	the 	Indian Forest 	Srirvir' 
(Recruitment) 	Rules, 	1986, 	not 	exceeding 
33 	1/3% of 	Items 	1, 	2. 	3 and 4 above 85 

Leave Reserve and Junior Posts Reserve 

@ 16.5% of Item 1 above 28 

Posts 	to be 	filledup by Direct 
Recruitment 	(Items 	1+2+3+4+6-5) 198 

Direct Recruitment 	Posts 	 196 



-9-  o 
Promotion Posts 	 85 

Total Authorised St.rength 
	

283 

:III:I::7 ',, xxi ) unoer tne neao 1fl9 	WIL DtEWU I 	I JI 	II.t'IIt 

4, 5 and 6 arid entries relating thereto, the following 
shall be substituted, namely 

State Deputation Reserve @ 25% of 
Item 1 above 	 15 

Training Reserve @ 3.5% of Item 1 above 	 2 

Posts to be filled by promotion under 
Rule 8 of the Indian Forest Service 
(Recruitment) Rules, 1966, not exceeding 
33 1/3% Of Items 1, 2, 3 and 4 above 	 29 

S. Leave Reserve and Junior Posts Reserve 
@ 16.5% of Item.1 above 	 9 

7. Posts to be fill 1ed up by Direct 
Recruitment (Items 1+2+3+4+6-5) 	 68 

Direct Recruitment Posts 
	 68 

29 

97 ..  

(Madhumita 0. Mitra) 
Desl Officer 

te I  

Pior to the 4ssue, of this Notification, the total 

strength of the Andhra Pradesh (IFS) Cadre was 132. 

Prior to the issue of this Notification, the total 
strength of the AGMU (IFS) Cadre was 156. 

Prior to the issue of this Notification, the total 
strength of the Assam-Meghalaya (IFS) Cadre was 118. 

Prior to the issue of this Notification, the total 
strength of the Bihar (IFS) Cedre as 173. 

Prior to the issue of this Notification, the total 
strength of the Gujarat (IFS) Cadre was 104. 

Prior to the issue of this Notification, the total 

stren9th of the Haryana (IFS) Cadre was 69. 

Prior to the issue of this Notification, the total 
strength of the Hirnachal Pradesh (IFS) Cadre was 107. 
Prior 	t.o 	t.he issue of this Notification 	the total 
Strength of the Jmn)J P. Kashmir (IFS) Cadre was 100. 

Promotion Posts 

Total Authorised Strength 

12 

author ised 

author i sed 

author ised 

author ised 

author ised 

author ised 

author i sed 

author i sad 
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— 	 - RI 

- tPriör to the Issue of tHis 
Notification the total authorised aE.renth of the Karnataka (IFS) Cadre was 165. 

'I 	 Pr4oj 
to the issue of this Notifjc900 the t.ttl authorised 

stre,gth of the Keraj5 (IFS) Cadre was 89. I 

PIo:r to the issue of  
strength of the Madh 	

this Notification the tlDtal authorised ' Pradesh (IFS) Cadre was 3iR. 

Prior to the issue of this Notification the total authorised 
stre1gth of the Haharashtra (IFS) Cadre was 185. 

prior to 
 the issue of this Notification the total euthorised 

strength of the Hanipur_Tripura (IFS) Cadre was 87. 

to the 1Ssue of thg NOtification the total euthorised 
...rength of the Nagaland (IFS) Cadre was 33. 

• Prjor t 	the Issue of this Notific8t ) authorised 
• . flrenth of the Orissa (IFS) 	

00 the tote 
Cadre was 121, 

t 	the Issu 
strength: of the 	e of this Notification the 	otal Suthoriged PUnjab 	 t 

 (IFS) Cadre was 45. 

Prior to the issue of 
this Notification the total Suthoriged Strength of the Rajasthan (IFS) Cadre was 112. 

Prior to the issue of this Notificac)n the total 
 strength of the Sikkim (IFS) Cadre was 34 
	

authorised 
 

Prior to the 1SSue of this Notifcaf0 	
the total authorised Streflgh of the Tam-jinadu (IFS) CHre 

was 145 

Prior to the Issue of this Notification the total authorised 
strength of the Uttar Pradesh (IFS) Cadre was 

283. 

Prior to the issue of  
strength of the w 	this Notification the total author ised 

est Bengal (IFS) Cadre Was 97 	 - 

I 



ote 2: 	The Principal Regulations were 	notified vide 

No.1672E 
Notification 	No.6/1/66A1S(IV) dated 31. 

10.1986 as GSR 

dated 31.10.1966. 	These regulations have 	has been 	further 

amended on 	the following OCC8SiOOS 	in respect of' the 	various 

cadres: - 

S.No. GSR 	Date of S.Nc ft..., Date of 
Publicati on  

Na. Publicatj 

1. 1673 30.10.86 48. 386(E) 9.6.81 

2. 17 7.1.67 49. 602(E) 18.11.81 

3. 653 6.5.67: 50. 604(E) 17.11.81 

4. 654 6.5.67 51. 853(E) 10.12.81 

5. 689 13.5.67 52. 657(E) 11.12.81 

6. 1083 8.6.68 53. 294(E) 1.4.82 

7. 1887 9.8.69 	' 54. 354(E) 26.4.82 

8. 80 17.1.70 55. 356(E) 27.4.82 

9. 485 21.3.70 56. 778(E) 31.5.82 

10. 545 4.4.70 57. 530(E) 20.8.82 

11. 1802 24..D.70 58. 24(E) 12.1.83 

12. 135 24.1.5 59. 126(E) 28.2.85 

13. 136 24.1.71 60. 308(E) 26.3.85 

14. 665 8.5.71 61. 327(E) 29.3.85 

15. 45(E) 20.1.72 62 489(E)., 12.6.85 

16. 47(E) 	. 20.1.72 6 1 1 266 12.4.86 

17. 48(E) 20..72 64. 654 30.8.86 

18. 478(E) 4.12.72 65. 783 20.9.86 

19. 192(E) 	.2.4.73. 66. 798 27.9.86 

20. ' 	 321(E) 27.6.73 67. 796 27.9.86 

21. 391(E) 10.8.73 68. 835 4.10.86 
.. 

22.. 142 9.2.73 89. 837 

880 

4.10.88 

18.10.86 
22.: 28(E) 2.2.74 70. 

164 14.3.87 
24. 273(E) 17.6.73  

 407 30.5.87  
25. 300(E) 5.7.74 

73. 61 15.8.87  
26. 812 3.8.74 

74. 802 31.10.87 
27.. 2227 16.8.75 

75. 826 7.11.87  
2 8. 71 17.1.76 

76. 835 14.11.87 
29. 407(E) 16.6.76 

77. 836 7.11.87 
30. 1064 24.7.76 

78. 432(, 6.4.88 
31. 444(E) 6.7.76 

79: 548(E) 4.5.88 
32. 750(E) 3.8.76 

BO. 404 21.5.88 
33. 93(E) 26.2.77 

81. 834(E) 3.8.88 
34. 631(E) 5.10.77 

82. 352(E) 10.3.89 
35. 13(E) 6.1.78 

83, 832 11.11.89 
36. 360(E). 13.7.78 

84. 916 ,812.89 
37. 436(E) 29.8.78 

85. 933 30.12.8 
38. 486(E), 25.8.80 

86. 590 22.9.90  
39. 562(E) 30.9.80 

87. 603 29.9.90 
40. 626(E) 3.11.80 

88. 726 8.12.90  
'41. 631(E) 4.11.80 

69. 730 8.12.90 
42. 21(E) 16.1.81 

90. 125(E) 5.3.91 
43, 31(E) 23.1.81 

91. 246 13.4.91 
44. 84(E) 27.2.81 

92. 47' 24.8.91 
45. 456(E) 9.5,81 

93. 527 14.9.91 
46; 360(E) 23.5.81 

94. 565 5.10.91 
47. '276(E) 2.6.81 
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S.No. GSR 	Date of 
No. 	PubHctition 

108. 375 	12.8.95 

107 480 	18 ..1 1.95 
 479 	18.11.95 
 503 	2.12.95 
 537 	9.12.95 
 75(E) 	5.2.96 
 77((:-) 	5.2.96 
 231 	8.6.96 
 233 	8.6.96 
 589E 	26.12.96 
 587E 	26.12.96 

 585r , 	26.12.96 
 17E 	17.1.97 

(Kadhumita D. 	Mitra) 
Desk Officer 
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584 	1.10,91 
538(E) 	6.8.93 
685(E) 	4.11.94 
687(E) 	4.11.93 
514 	22.10.94. 
513 	22.10.94 
321(E) 	.31.3.95 
213 	29.4.95 
278 	10.6.95 
264 	3.6.95 
339 	22.7.95 
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To 
The Secretary, 
Ministry of Environment & Forests, 
C.G.O.Cornplex, 
Lodhi Road, 
New Delhi. 

Trough Proper Channel. 

Subject:- Refixation of year of allotment of Shri M.A. Khan, 1FS(MT-77) in the 
Indian Forest Service - regarding. 

Sir, 

I have the honour to state that on successful completion of 2 years training 

in Forestry for the Diploma crse in the Indiaii Forest College, Dehra Dun, I was 

appointed as Divisional Forest Officer in Tripura w.e.f, 25.4.69. The post was 

subsequently redesignated as Assistant Conservator of Forests. I completed 
8(eight) years qualifying service long before 1-1-1976 including the period of two 
years training at Debra Dun for the Diploma Course, for consideration for 
appointment to the Indian Forest Service post of Deputy Conservator of 
Fbrests(Senior post) in accordance with the Sub-Regulation 2 of Regulation 5 of 
the Indian Forest S ervi ce(App ointment by Promotion) Regulation 1966. 

2. 	The cadre strength of the Indian Forest Service, Joint Cadre of Manipur-Tripura 
was revised vide Notification No.16016/29/75-AIS(IV) dated 26.2.1977 of the 
Department of Personnel and Administrative Reform, Cabinet Secretariat, 
Government of India raising the strength of promotion quota posts from 6 to 8. 
Fifty percent of it i.e. 4(four) posts automatically went to Manipur and another 
4(four) to the Tripura constituent of the Joint Cadre. Shri S. K. Mukheijee, who 
was immediate senior to me in the State Forest Service was appointed to the 
newly created post of Deputy Conservator of Forests, as aforesaid vide 
Notification No. 1 7013/3/77-AIS(IV) dated 13.4.1977 of Ministry of Environment 
& Forests. He was also assigned 1970 as the year of allotment vide order 
No.18014/i 0/31-IFS-1I dated 15.1.85. 

3.6 	The strength of promotion quota was computed by the MOEF while fixing the 
cadre stregth vide Notification dated 20.1.1972, dated 3.1.1974 dated 20.4.1977 
and thereafter taking into consideration the posts given at sl.no. 1 and 2 of the 
Cadre Schedule. 

3.1. 	It.  has been held by the Central Administrative Tribunal, Jabalpur Bench in the 
O.A. No.394 of 1990 and by the CAT Calcutta Bench in the O.A. No.994 of 1990 
that the number of posts to be filled by promotion is to be calculated at 33 and 

1/3 

percent of the items No.1+2+5 of the Cadre Schedule till the provisions of Rule 
9(1) of the mdi i Forest Services(Recruitment Rules) were amended in February 
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19 :• The said orders of Honourable Tribunals were finally upheld by the 
Hon'ble Supreme Court by its order dated 24.2.99 in the SLP(c) No.3464of 1995. 
It is, therefore, necessary that the same method of determining the number of 
posts to be filled by promotion should be adopted in all the States including 
Manipur-Tripura, namely 33 and 1/3 

percent of items no.1+2+5 from the year 
1973 and up to February 1989, when the Rule 9(1) was amended. 

In the Cadre Schedule of I.F.S. Manipur-Tripura Joint Cadre as fixed by the 
Central Government vide Notification No.1601 6/29/75-AJS(JV) dated 26.2.77 of 
Department of Personnel and Administrative Reforms, there are 21 Senior posts 
under the Joint Cadre of Manipur-Tripura and 4 posts under Central Government 
against which 8(eight) promotion posts are shown in accordance with Rule 8 of 
Indian Forest Service(Recruitment) Rules, 1966. There are 3(three) posts against 
item No.5 i.e. Deputation Reserve. Thus the total posts against items No.1, 2 and 
5 comes to 28 and 33 and 1/3 

percent works out to 9. Thus there should be 9 
promotion posts as against 8 posts shown in the Cadre Schedule. Tripura 
Constituent of the Joint Cadre having more number of Senior posts would get 5 
out of 9 posts under promotion quota, as against 4 originally provided. 

As stated earlier I was eligible to be promoted to the Senior post of Indian Forest 
Service w.e.f. 1.6.76 itself i.e. long before the Cadre Schedule was revised on 
26.2.77. As such I deserved to be promoted to I.F.S. cadre post w.e.f. 13.4.1977 
i.e. the date my immediate Senior in the State Forest Service Shri S.K. Mukherjee 
was promoted and to be assigned 1970 year of allotment just below him. 

It is, therefore, requested that my year of allotment may kindly be refixed as 1970 
treating my promotion to the Senior IFS Cadre post w.e.f. 13.4.1977 i.e. the date 
Shri S.K. Muklierje was promoted. 

Yours faithfully, 

(M.A. Khan) 	1 (01  

Chief Conservator of Forests. 

Advance copy forwarded to the- 	
\29- Secretary, 

Ministry of Environment & Forests, 
Paryavaran Bhawan, C.G.O. Complex, 
Lodhi Road, 
New Delhi--  --------- for favour of taking necessary action please. 

S 



- 	T 

CtM;'a1 Adi istrrv 	uaU: 

• I FEB2CD 
\ 

• 	
• 

IN THE CENTRAL ADNI N ISTRATIVE TRIBUNA1J iLJWAHATI BENCH 

O.A. No. 	422 	of 	2000 

Shri Md. Ayub Khan 	 ,........ Applicant 

Versus 

Union of India and Others 	.,....... Respondents 

.No. 	 Description 	 Page No. 

01 	Reply to the Original Application 	01 to 07 

THROUGH 

(A.Deb Roy) 
Sr. Central Govt. Standing Counsel 
Hengrabari Housing Colony, 
L.I.G. - 3 (Top Floor) 
GIJMAHAII - 781 006 



t 	

/ 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 

OA No.422/2000 

Shri Md. Ayub Khan 
	

Appi icant 

Versus 

Union of India and Others 	 S.. •S• Respondents 

Reply o  behalf of Respondent No.1 

I', 	R. 	Sanehwal, 	aged 	47 years, 	Under 

Secretary in the Ministry of Environment and Forests, 

Government of India, Paryavaran Bhavan, New Delhi, do 

hereby solemnly affirm and say as follows : 

2. 	That I am Under Secretary In the Ministry 

of Environment and Forests, Government of India, New 

Delhi and having been authorised I am competent to 

file this reply on behalf of Respondent S.No.1,. I am 

acquainted with the facts and circumstances of the 

case on the basis of the records maintained in the 

Ministry of Environment and Forests1 I have gone 

through the application and understood the contents 

thereof. 	Save and except whatever is specifically 

admitted 	In this reply, rest of the avermerits will be 

deemed to have been denied. 

3. 	That 	the 	applicant 	through 	this 

application has prayed for a direction to consider his 

case for promotion to the Indian Forest Service (IFS) 

from 1976 by re-calculating the promotion vacancies in 

the Manipur-Tripura Joint cadre after taking into 

(!r nay) 
(IL ;NTI:WAL) 

Jdr Srctar 
q. N rz 

Ministry of Fv. & 
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account the State •DepuationReserve also alongwith 

Senior duty posts under the State Government and the 

Central Deputation Reserve. 	The applicant has reied 

upon the judgment del ivered by the Jabalpur Bench of 

this Hon'bie Tribunal In the case of K.K. 	Goswami and 

the simila 	judgment delivered by the Calcutta bench 

in the case of 	.K. 	Basu to press his claim. 

3. 	The answering Respondent submits that 

prior to 	22.2.89, 	rule'-9 	of 	the 	IFS(Recruitnient) 

,- Rules, 1966 	(hereinafter referred to as 	'Recruitment 

Rules') provided as under: 

"The number of persons recruited under rule-8 
• .-  in any State or group of States shall not., at 

any time exceed 33 1/3.per cent of the number 
of Senior duty posts borne on the cadre of 
that State, or group of States." 

Shri 	K.K. 	Goswami, an SF5 officer of Madhya Pradesh, 

challenged.thjs rule arguing, among other things, that 

the Senior duty posts included the State Deputation 

Reserve also. 	The Jabalpur Bench of this Hon'ble 
• 	

• 

Tribunal 	before 	whom the 	matter came up 	for 

examination held that the State Deputation Reserve was 

• also covered under the Senior duty posts. 	The SLP 

• 	filed against 	the judgment was dismissed by the 

Supreme Court. 	The Central 	Government, 	therefore, 

implemented the 	Tribunal's decision •by amending the 

Schedule to the Cadre Strength Rgulations in respect 

of Madhya Pradesh cadre 	yLLiicI 	notification dated 

22.2.89 aspersonai to that individual 	case. 	On 	the 
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same date another notification was 	issued amending 

rule-9 of the Recruitment Rules whc.h reads as under: 

J"The number of persons recrUi ted under rule8 
/ in any State or group of States shall not, at 
/ 	any time, exceed 33 1/3 per cent of the number 
/ 	posts as are shown against items 1 & 2 of the 

Cadre in relation to that State or the group 
of States, 	in the Schedule 	to the 	Indian 
Forest Service 	(Fixation of Cadre Strength) 
Regulations. 1966." 

As a 'consequence of this amendment the Recruitment 

Rules for the IFS were brought at par with those 	for 
the lAS and 	IPS. 	It will thus be seen that the 

components of Senior duty posts under the State 

Government 	and 	the 	Central; Deputation 	Reserve 
- 	 - 

(item 1 & 2 of the Cadre Strength Regulations) were 

included towards computing promotion posts in the IFS 

cadre from 22.2.89 onwards. This was done to bring 

the Recruitment Rules for the IFS at par with the 

lAS and the IPS where the Recruitment Rules provided 

for Item '1 & , 2 (i.e. Senior duty posts and the 

Central 	Deputation Reserve) to 	be reckoned 	for 

calculating the number of promotion posts. 

4. 	It 	is submitted that in terms 	of 	this 

amendment, it was clearly stipulated that for the 

purposes of calculating promotion vacancies in a 

particilar State cadre 'only items No.1 & 2 mentioied 

in the Schedule to the Cadre' Strength Regulation, 

i.e. 	the Senior duty posts under the State Government 

andthe Central 	Deputation Reserve, would be taken 

into account. 	Since the 	Recruitment Rules were 

(R / 	
c-rtary 

jnislry Of •' 

' 	f 1T1B 
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amended on 22.2.1989, the applicant cannot raise the 

issue of calculation of promotion vacancies for taking 

into account the State Deputation Reserve also at this 

belated stage In 	this 	connection, it is 	submitted 

that 	a simiiar.issue was 	raised 	by Shri Vinod Kumar 

Jhajhria before the C•handigarh Bench of this Hon'bie 

Tribunal in DA No.1122/HR/96, Deciding the case on 
/ 

1.410697, the Hon'ble 	Tribunal 	held that the matter 

was time-barred. The relevant portion of the judgment 

of the Hon'ble.Trjbunal is extracted below:- 

.............While 	the 	first 	notification 
amended the cadre 	strength regulations in 
respect of Madhya Pradesh cadre in order to 
increase the number of vacancies in promotion 
uota in the IFS of the said cadre after taking 
into account the State Deputation Reserve 
alongwith the senior duty posts as also Central 
Deputation. Reserved i.e. item Nos.1, 2 and. 5 
of the Cadre Strength Regulations, However, by 
the second notification issued on the same 
date, the recruitment rules were also amended 
according to which the number of persons 
recruited under Rule-S in any State would not 
at any time exceed 33 1/3 per cent of the 
number of posts shown against items No.1 and 2 
of the Cadre Strength in relation to that State 
in the Schedule to the Cadre Strength 
Regulations. 

15. 	With the issuance 	of the 	aforesaid 
notification, it was made known to all the 
State Forest Officers serving in different 
States that the notification of the Govt. of 
India was explicit not to provide promotion 
quota more than 33 1/3 percent of the number of 
posts shown against items No.1 and 2 of the 
Cadre. Strength in the Schedule. Thus, if any 
member of the State Forest Service had any 
grievance, he ought to have challenged the 
legality of the above stated provisions within 
the prescribed period of limitation. As 
pleaded by the applicant himself, he became 
eligible for appointment to the IFS in the year 
1988. He did not challenge the above stated 

C 	. 	 provisions 	till he filed •the present OA in the 
year 	1997. 	Even in 	the year 1993, the 
applicant was considered and placed in the 

- 

, 	. 
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selec.t 	list, 	and the 	promotion 	quota was 
calculated 	in terms of 	the above 	stated 
Regulations, the applicant did not question 
the said method ofcalculation of promotion 
quota within the period of limitation even 
after his placement mt he select list of 1993. 

.In this background, if the claim of the 
applicant 	is accepted at 	this st.age 	the 

• retrospective increase in the promotion quota 
in the IFS cadre of Haryana is bound to 
adversely affect the seniority of those 
directly recruited IFS officers who have been 
appointed during this long interval of 8 years 
from the year 1989 till date. None of them has 
been impleaded in the array respondents in the 

• 	 present OA,." 

In view of the above observations of the Hon'ble 

Tribunal the appi icant cannot raise the issue of 

increase in the number of pr.00tion vacancies atthis 

stage when the Rules had been amended long before in 

I . 	 - 
1989 specifying Item 1 & 2 only of the schedule to 

the Cadre Strength Regulations to be taken into 

account for the purposes of calculating promotion 

vacancies. . 

7. 	It is further submitted that the Taml 

Nadu Administative 	Service officers Association filed 

W.P. 	No.613/94 before the supreme Court praying for 

giving retrospective effect to the computation of 

promotion.,posts in all the three All India Services on 

the basis of the judgment rendered by the Jabalpur 

Bench of the Hon'ble Tribunal in K.K. Goswami case. 

The claim of the peitioner was rejected by the Hon'ble 

Supreme Court vi1 judgment dated 19.04.2000 reported 

as iT 2000 (5) SC 86 The Hon'ble ,Supreme Court has 

held as under:- 	 , 	
• 

0 

"The petitioners further contend that similar 
-el i ef • was granted in the case of appi icants 

cJ 
(R. N-iWAL) 

q 	/Urdr Secr.tarY 

• 	 • 

ifliStry of Erv. & Fo - -st 

rGo.'t. f 1di2 
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who filed original applications before the 
Jabalpur and Calcutta Benches of the Central 
Administrative Tribunal, and there is no 
reason why the petitioners should be denied 
such benefits. The Union of India has 
explained in the counter affidavit that 
thoe are isolated cases where promotions 
w(re9iven on the basis of the directions 
issued in the original applications as well 
as contempt petitions, and the same should 

jnot be treated as a binding precedent in 
,/ every other case. We notice that as per the 

statutory provisions,the encadring of post's 
can be-done only-on certain fact situations' 
existing and further itwili have to bedone 
on a review to be conducted by the Central 
Government in consultation with the State 
Governments and an being satisifed that an 
enhancement in the cadre strength or 
encadring of certain posts is necessary in 
the administrative interest of the States 
concern&d. Until such encadrement takes 
place, nobody including the petitioners could 
stake a claim to consider their case for 

;'promoticn to those ex-cadre posts. 
Therefore, such right to be considered for 
promotion, in our considered view %  would 
arise only from the date of encadrement which 
having been done with effect from 19,98, only, 
we do not think that as a matter of right the 
petitioners are entitled for retorspective 
seniority. 

In light of the above, we are of the opinion 
that the petitioners are not entitled to the 
twin reliefs sought for by them i.e. for a 
writ of mandamus to encadring the 
ex-cadre/temporary posts, so also for a writ 
of mandamus for the retrospective seniority 
in regard to the posts already included in 
the State lAS cadre itrength.by  virtue of 
1997 amendments." 

The applicants are thus not entitled to any of the 

- 	reliefs prayed for in the present O.A. 	without regard 

to the statutory rules and regulations. 

PRAYER 	 - 

in view of the position explained in the 

• foregoing paragraphs, 	the 	instant appl ication 	is 

•.!SeccCt 

' 	

•5 
c 	:V. ' 
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devoid of 	any merit. 	It is, therefore, respectfully 

prayed that the same may be dismissed by this Hon'ble 

Tribunal 	by awarding costs in favour of the answering 

respondent. 

Ne w 0 e 1 h i 

Dated: 16.2.2001 	 F o r Respoi)1 
(R. SANEJlv;AL) 

9W ef:W i /Un&~r S:ctary 

Minery of r.r-. & 
VERIFICATION 	 efdj. 

t iiN Deiki 

I, 	R. 	Sanehwal 	Wider Secretary to the Govt. 

of India, 	having my office at Payavaran Bhavan, Lodi 

Road, New Delhi-110003, 	do hereby verify that the 

contents stated above are true and correct to the best 

of my knowledge, 	belief and 	information and that 

nothing has been supressed therefrom. 

Verified, at New Delhi on this the 16th day of 

February, 2001. 
'S 

00 
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IN THE C1NT 	 VE TRIBUNAL 

WAHATI BENCH 

,J 

O.A. No. 422 of 2000 

Md Ayu b K han 
RIO 

Union of India & ore 

And 

In the matter of 

Rej a in do r su bm :i t;ted by 

the applicant, in reply 

to the L,'ritten statement 

subnri t ted by the Rponderit No. 

the applicant above na -ned most humbly and respectfully bogs 
to state as u rider- 

IL. 	That the applicant; categorically deniesthe s ..Laternen't made 

in paragraph 3 of the iir iten statement to the extent that 

the full facts have not been irn ished therein,. The 

applicant states that on the basis of the ,5 udqment deliver-ed 

by the Jahaipu r Bench of Hon hie Tribunal in the case of 
c::1-j 

K.K.;(,,Iowsami and the similar .Sudqment delivered by 	the 

Calcutta Bench in the case of Sri D,K. Basu the respondent 

no1 ( the Union of India) vide Notification No, 

.1,1-033/15/95-AI ,  (It) da t;ed 3.12.1957, issued by the Ministry 

of Person nd • Pubi Ic Gr - i evances and Penisi on, Department of 

Prorinei and S-i rain inig, revised the cadre strength providing 

for state deputation reserve @ 25% of I tern No ;L, i.e. I he 

total Senior duty posts of Manipur-Trjpijra Joint Cadre 

provided in Schedule to the Cadr-e St ron qth Regulation Td 

35 of iteiri No. 1 as training reserve. 1hes posts toqet:her 

with the sl. No. 1 & 2 of the Schedule to the cadre strength 
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Requ latioris have been taken in to consideration for 

compu t:ai: on of the p rornoti on quota. The revised quota of 

promotion posts as aforesaid ha been de r temined on the. 

basis of the total cadre strength of Manipur Joint cadre 

but the benefit of the enhanced promotion quota has been 

given too the new entrants of State Forest Servic.e Off icers 

from 1998 orl'A'arth which is evident from the letter No. 

16021/1/98"IFS,II dated 27.021998 of the Ministry of 

Eriv I r-onrnent. and Forests. The applicant In the present 0. A 

cia ims to be given the benef it of the en hen ced quota of 

promotion posts f rom 1976 orm'a rds In orde rto dispense 

lust ice, 

c::opy of letter No. 16021/1/9IFSII dated 272.1998 is 

annexed herenith as nnexure-I - 

2 	That with regard to the statement made in paragraph 3 

(repeated at page 2) of the written staternen t • the applicant 

begs to state: that pursuant t to the judgment del ive red by 

the Jahalpur Bench of the Hon' ble Tribunal in the case of 

Sh ri K K Goam I • the Cent ral Oovernment Imp lamented the 

dec Is ion by amend :jng the schedule to the cadre strength 

Re ulation of Madhya Pradesh cadre vi.de. Notification dated 

2202,1989 as person to that Individual case as stated by 

the respondent. But the fact is that, the henef it of the 

judgment was not only given to Shri K,KGoswami but also to 

all the affected off I cars born in Madhya Piadesh cadre of 

in d ian F orest Service. Sin ce the judgment of the Hon ble 

fri bun al Jabal pu r Bench relates to some mistake homml tted 

by Central Government in computation of the promotion quota, 

to be provided in the schedule to the cadre st rength 

Regu 1 atI on • the berief it of the j udqrnen t s hou id have been 

extended not on ly to Mad hya Predesh but also to all other 

states and Union Territories of the countr'. The.judgment 
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del ive.rd by Jabalpur and Calcutta Benches of the Hon bie 

Tribunal were eventually upheld by the Hon b1e Si!preme Cour1: 

vide its order dated 24.02., 1999 in the Special Leave 

P Lit Ion 	(C) 	No. 	3464 of 	1995, 

3. 	That the applicant categorically denies the statement made 

in paragraph 4 of the wr i tten st:a Lament and beçs to state 

thatt he cont:entiori of the Central Government that the 

Rec ru itmerit Ru lea 'tie re amended on 22,. 0%.. 1989 at ipu lat irig 

that for the purposes of calcu lat:inq promotion vacancies for 

a part icu lar state cadre, only 	item rio. 	1. & 2 mentioned in 

the schedule to the cadre Strength Regulation 	I ,e. Senior 

Duty post under the State Government and the central 

deputation reserve would he taken into account stands 

contradictory to the action taken by the Central Government 

vide Notificat;iori dated 311219971 By the aforesaid 

Notification dated 31.12,1997 the Central Government revised 

the cadre st ren qth providing for state deputation reserve F 

25% of Item No.1 mertioned in the schedule to the cadre 

strength Requiat;iori, 	± e, the Senior Duty Post under the 

Statement. W hen t h e Central Go'ernrnent itself has ignored 

the amendment of 22 02 1989 in the Recruitment R'..les while 

determ in :i rig the p romoti on quota vi de Not if i cat ion dated 

3107 ,1997, the Union of India cniriot take the plea that the 

applicant cannot raise the issue of calculation of promotion 

vacanic lea by taking fri to account 	the state depu tationi 

reserve at this so cal led belated state.. 

The 0. i. No. 1122/HR/96 befce the Charidigarh Bench of the 

Hon 'b le tribunal 	which was decided on 14.1.0.1997 is riot 

H relevant to the present 0 ,. filed by this applicant, since 

the cadre strength was revised taking in to consideration the 

State deputation reserve @ 25% of i tern No, 1 in the schedule 

to the Cadre Strength Regulation 	i ,e. Sen± or Duty Post 
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af tar 14 10 .1997, J , a. 	the date of judgment in the above 

0A before the chan.digarh Bench of Honbie TribUnalS 

Moreover • in the above 0 	before the Chandigarh 

Bench of Hon hie Tribunal a number of directly recruited 

oft ice rs • who were not sen I or to the ppl I can t were  not 

imp leaded as respondents. The case of the appl.icnt in the 

present O.A. is entirely different. 

4. 	
That with regard to the statement madE in paragraph 7 of the 

written statement, the applicant begs to submit that the 

ri t petition No. 613/1994 before the Hon hie Supreme Court 

ii led by the Tam 1 Nadu Administrative Service Assoc I at on 

is also not relevant to the present 0. . No 422 of 2000 

flied by the applicant beforethe Hon'ble Tribunal, The 

above writ Pet.iflon sought for encadrement of Ex'-cadre/NOfl' 

cadre post to the Indian Forest Service cadre which was riot 

agreed to by the Hon 'ble Si..preme Court on account of the 

fact 'that it was not in accordance w:i. th the existing rules 

relevant to the service. Since the enicedremeflt was not 

agreed to by the Hon 'his Supreme Court the petitioners were 

not entitied to lodge claim to consider their cases for 

promotion to those excadra posts. 

But in the present 0,A the applicant was eligible to 

be considered for promotion to the Indian Forest Service 

Cadre post hen the first ,j ci nt cadre committee meeting wSS 

held in 1976. There is rio claim for encadremeflt of any ex-

cadre post The applicant's claim is very much ge.nu Inc and 

legi'timate It is reiterated that the Central Government 

vids Notification dated 31,071977 has revised the cadre 

strength of ManIpurTripura. Joint Cadre of IFS providiri for 

State deputation reserve @ 25% item No i mentioned in the 

schedu le to 'the. cadre st ran gth Regulation. I .5, the Sari ior 
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Duty Post; under the State Government and 3. 5% of Item No. I 

as train ing reserve. l,hile the promotion quota has been 

rev iseci and en han ced taking I ni:o c:onsi derat;i on the State 

dpu'tatiori reserve and on the basis of the total strength of 

the Manipur-Tripura Joint Cadre the benefit of the enhanced 

promotion quota has not been provided instead the benefit 

has been given to. the new entrants of the State Forest 

Service Officers aspiring to be absorbed in the Indian 

ForesServi cc. the applicant is very much en titled 1:0 the 

bene'f it of the en hanced promotion quota IAttii effect: from 

976 itself.  

	

5, 	That the applicant further begs to state that the appli':a.nt 

was eligible to be promoted to the Senior Post of Indian 

Forest Service w,e,f, 01,,1976 itself • I e. long before 

the cadre schedule was revised On 26th February, 1977. As. 

such he deserves to be promoted to the I ,FS. cadre post 

with effect from 13. O .1977 i e. the date of his immediate 

senior in the State Forest Service Shri S. K,Mukherjee was 

promoted and too he assigned 1970 year of al lotmen t Jiust 

below him. 

	

6. 	That in the facts and ci rcu instances • the appi ic:anit. humbly 

suhmts - ha...he 	is en tit led to the reliefs prayed for • and 

the -  0 A. 	deserves to be allowed with cost;. 
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I • Md. Fyub Khan 	aged aboui: 57 years. presently holding 

the post of Chief Conservator of forest s  Agartala., 1 ripura do 

hereby verify that the statements made in paragraphs 1 to 6 in 

this rej oinder are true to my kno',dedqe and the rests are my 

humble: submission before the Hon'ble Tribunal and I have not 

suppressed any material ract 

And I sign this vent icatiori on this the 22nd day of 

October • 2001, 
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k 	 MOS r IMMEDIATE/BY S P E F D POST 

Jj1*J Fie Ic 	16021/1/93-IFS 	II 
Forests 

Paryaváran Bhawan,CGO Conp1e 
Lodi Road, 	New Delhi 	= 	110003. 

February, 	27,1998 

To 	 . 

1. 	TheL Chief 	Secretaries. 	. 
(All 	States) 	 . 	 . 

.2. 	The 	Prii.cipal Chief 	Corservator of 	Forests., 
(All 	States) 

Subject:-Indian Forest Service - Amerdments to 	the IFS 	(Fixaticfi 
of 	Cadre 	Strength) 	Regtlations, 	1966 	and 	'IFS 
(Appointment, 	by 	Promotion 	) 	Regultions,,1966 	taking 
efect from 1.1.1998 - Foll<w up action 	regarding - 

Sir, 	 . 	 . 

I 	ath 	directed 	to refer tc 	the 	Government 	of 	India 
(Ministry 	of .  Personnel 	& 	Public 	Grievances 	and 	Pensionis( 
Notifications 	No.1103:/15/95-AIsI1-:, 	dated 	the 	31st 	IiecemOer,' 
1997 	and 	140'15/52/96-AIS(I)-C, 	datd 	the 	31st 	December, 	1997 
bringing 	the 	aove mentioned arnendm'nts 	into 	force 	w.e.f. 	1st 
January, 	1998 	arid to say aS follows: 

a) 	It 	h'a: 	been decided that 	he 	increase 	in 	promotion 
po 

I 
 sts 	sandvft,oried under not tfication 	No. 	11033/15/95 

AIS(II)'- C,'i,atèd 	the 	31st 	December, 	1997 	in 	respect 	of 
the Indiah •ore't Service Cdres are to be given effect 
in 	a 'phased manner. 	The re:ruitment 	to the 	prOmotion 
posts 	when made in each Ca ire during the year 	may 	be 
Iimited 	to'the promotion pDst 	as on, 	31.12.1997 	pius 

one 	third of the net increise in the 	promotion 	posts 

as 	on 	01.01.1998, 	ignoring 	the 	fractions, 	if 	any. 
SimilaFly, 	the recruitment 	in 1999 will be enhanced by 
half 	of the balance 	increase , 	ignoring the 	fracti'ons, 
if 	any, 	and the remaining 	increase will be addd 	to 

the 	recruitment 	in 	the year 	2000. 	. 	The 	immediat 
charge 	on the increase in the 	promotion posts in 	the 
respéôtive 	State Cadres will be the persons who' .stand 
included 	in 	the 	waitlisted 	part 	of 	Sel.ect 	List's 
prepared in 1997 and in force. 	The waitlisted offi:'t 
could a'Gcordingly. be c6nsi e red for appoint e nt to 	th e  
I.F.S. 	ag a inst 	the 	vacar,i 	 avail.ki 	frcn 
1.1.1.99.8 	i.n.  the 	first 	inst:nce. 

( 

(ç (, 

.'* ,T # 'I 
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In fespectof the States where Select Lists are yet? 

S•.S  

be drawri u 	for previous years including the year 	,97- 98, it 	is necessary that a 	ec1sion is taken 	b 	the Stâite 	Government 	concerned in consultation 	wjLh 	the Unaon 	Public 	Service 	Commission on 	the 	method 	of 
prp'aratj•on of Select 	Lists 	(year-wise or cómbihed). (ôr . ... the •  previous 	years 	during 	which 	the 	Se1e€jofl. 
Committee could not meet.. 	 . . . 	. 	.., . 

The 	position in respect ot each State/Joint 	Cadre 	n' th?e 	tu1nber of posts upto %vhi:h 	recruitment 	woul 	be 
m•a.& •.,duri.ng 	6he 	year 	1998 	ar 	given 	j 	the:SaLttt...... . 
an.nxèd to 	this 	l.etter. 	'A co)y of 	this letter 	i's. 	aLs . 
bei.h 	endcr.sd to the Union 	public Service  
for.iornatiD 	and necessary action. 

 

'It is 	reuest,ed that nece•ssay action 	for 	:prepa,i.' 
• 	he 	198 	Select List forall the 	adre 	would 	'have  
I iitiated 	in 'accordanc: 	with the amen led provisions of the 	. 
ppointment 	by 	Promotion) Regulation;, 	1966 	which 	canie 	ht ;.. 

rce 	with 	effe.ct 	froth the 1st Jánuarr, 	1:998. 	All 	the 	'State 
)vernment/Joi:ht 	Cadre 	Authorities 	tre 	requet.ed 	to 	.k'e 
cessary act&on 	accorlingly, 	under itimation to this Ministr 

js 	kiid1y be taken u 	on Priority basis 

Tours 	faithfully, 
C. 	

is 	
5 

'': 	

•, 

1. 	
. 	 R. 	SANEHWAL) , 

flDER SECRTARY 	THE GOVt. OF INt 	:' . 	•• 

Lcl. 	As 	abov,. 

S 	 •' 
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STATEMENT 	SHOWING THE SANCTIONED STREN(TH UPTO 	31ST DECEMBER, 	1997 

AND REVISED STRENGTH W.E.F. 1.1.199) OF DIRECT RECRUIT 	AND 

PROMOTEE OFFICERS OF INDIAH FOREST SERVICE. 

TOTAL DIRECT RECRUIT PROMOTEE OFFICERS INCREASE ALLOWED 

Si 	. CADRE CADRE SANCTIONED REVISE:) SANCTIONED REVISED DURING THE YEARS 

STRENGTH STRENGTH STRENG H STRENGTH 	STREGNTH 1998 	1999 2000 

................................................................ 
1 2 3 4 5 6 7 8 	0 10 

I. ANDHRA PRADESFI 132 - 	100 93 32 39 2 	2 3 

2. ASSAM-MEGHALAYA 118 90 83 28 35 2 	2 3 
------------------------------------------------------------- 

1. BIHAR 173 131 121 42 5 3 	3 4, 

4. GUJARAT 104 70 73 25 31 2 	2 2 

HARYANA 69 52 40 17 20 

HIMACIIAL PRADESH 107 81 75 26 32 2 	2 2 

* JAMNU & KASHMI-R 100 64 55 36 45 3 	3 3 

. KARNATAKA 165 125 116 40 40 3 	3 	. 3 

KERALA 89 68 62 21 27 2 	2 2 

.IADHYA PRADESH 385 292 270 , 8 

II. MAHARASHTRA 1185 . 	140 130 45 55 3 	3 

/.- ------------------------------------------------- ------- 
26 1 	2' 2 

J 1. MANIPUR-TRIPUI%A 87 6 : 	. 	61 .21 . 

ii. NAGALAND 33 25 23 8 10  

------------------------ ----------------------------------------------------------- - 

IL. ORISSA 121 92 85 29 36 2 	2 3 

PUNJAB 	. 45 34 32 11 13  

1). RAJASTHAN 112 85 79 27 33 2 	2 2 

1'. **SIKKIM . 26 . 	21 8 9 - 	
.:.. 

1; 	. TAUL'NADU 1'4'5 -------- 110 102 35 43 2 	3 , 

A3MUT 156 118 . 110 33 46 2 	3 3 

2 UTTAR PRADESH 283 215 198 68 85 5 	6 6 

2. WEST BENGAL 97 74 68 23 29 2 	• 	2 2 

2736 2067 1906 673 830 46 	52 59 

evised vide Cadre Review notification dated 2).1.1998. 


